
To,

The Registrar,

REGIONALOFFICE, U.P. POLLUTION CONTROL BOARD, NOIDA

The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sir,

Sub: Report of The Joint Committee in compliance of the order dated 25-05-2023
passed by the Hon'ble National Green Tribunal, New Delhi in riginal
Application No. 260 of 2023 Vijay Kumar Vs State of Uttar Pradesh.

Copy to:

fHE:-2 - o9-2023

In compliance of the order dated 25-05-2023 passed by the Hon'ble National Green

Tribunal, New Delhi in Original Application No. 260 of 2023 Vijay Kumar Vs State of

Utar Pradesh, the report of the Joint Committee comprising of officials of the District

Administration, GB Nagar, Central Pollution Control Board, New Delhi and the State

Pollution Control Board is hereby annexed for your kind perusal.

The report may be kindly placed before the Hon'ble Tribunal for further consideration

and directions.

Yours Sincerely

LiFE G2

(Utsav Sharma)
Regional Officer

Ltestyie for

d:\up pcb letter\all new letters.docx

1. ShriPradeep Misra, Advocate, Hon'ble Supreme Court NGT, New Delhi for persual
and necessary action please.

3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

2. Chief Environmental Officer, C-1
,

U.P. Pollution Control Board, Lucknow for

information.

Regional Officer

ttu outy:12/1, tER-1, ys-201301 » O : 0120-4974552

HANTU: TC-12V, fatt guG, H TR, TYTS 226010

Website - www.uppeb.com, e-mail : ronoida@uppcb.in
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Vijay Kumar

IN THE MATTER OF:

S.No.

State ofUttar Pradesh

1

2
w3

4

5

BEFORE THE NATIONAL GREEN TRIBUNAL

6

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 260 OF2023

8

Versus

INDEX

Description
Status Report in Compliance of Hon'ble National Green
Tribunal's order dated 25.05.2023 in OA 260/2023.

AnnexureI– Copy of Allotment Letter dated 06.04.1979.

...Applicant

...Respondent

and Regulation Act, 2019.

Pg.No.

Annexure I - Copy of Consent to Operate under Water 3-20
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 dated 19.01.2022

og-12

Annexure III - Copy of Analysis Report of Stack Monitoring 2) - 22
during inspection.

Annexure IV–Copy of Hazardouswaste authorization from the23-2G
U.P. Pollution Control Board.

Annexure V-Copy of AnalysisReport of Sample drawn during 2]-28
|inspection.

FILED BY

Annexure VI-Copy of NoObjection Certificate for abstraction uO
of ground water under Uttar Pradesh Ground Water Management

Annexure VII– Copy of Agreement with Bharat Oil & Waste 4)-53
Management Limited, Harshit Trading and M/s Nuvoco Vistas
Corp. Ltd. for disposal of Plastic Waste.

UTSAV SHARMA
Regional Officer, UPPCB

NOIDA, GB Nagar
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BEFORE THE NATIONAL GREEN TRIBUNAL

Vijay Kumar

In the matter of:

State ofUP.

PRINCIPAL BENCH, NEW DELHI

Reference :

Original Application No. 260/2023

Background

Versus

...Applicant

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE OF

DISTRICT ADMINISTRATION, GAUTAM BUDDHA NAGAR,

CENTRAL POLLUTION CONTROL BOARD, NEW DELHI AND

UTTAR PRADESH POLLUTION CONTROL BOARD WITH

RESPECT TO ORDER DATED 25-05-2023

...Respondent(s)

1. 0.A.No. 260/2023 in the matter of Vijay Kumar Vs. State of U.P.

2. Hon'ble National Green Tribunal's order dated 25.05.2023

In compliance to the Hon'ble NGT order dated 25.05.2023 in O.A.No. 260/2023

in the matter of Vijay Kumar Versus State of U.P. a joint inspection of M/s Sandeep

Paper Mills, Plot No.- A-20, Sector-6, Noida (referred as 'the Unit') was carried out

on 21.07.2023 by the officials of District Administration, Central Pollution Control

Board, New Delhi and Uttar Pradesh Pollution Control Board. Following officers

participated in the inspection:

3.
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1. Dr. Nitin Madan, ADM (E), Gautamn Buddha Nagar
2. Shri Rishabh Srivastava, Scientist 'C', CPCB, Delhi
3. Shri Utsav Sharma, Regional Officer, UPPCB, Noida
4. Shri Kishan Singh, A.E.E., UPPCB, Noida.

1. Details about the Unit i.e. M/s Sandeep Paper Mills, Plot No.- A-20, Sector
6, Noida.

M/s Sandeep Paper Mills has been allotted the present premises under industrial

land use for manufacturing of paper vide NOIDA Authority's allotment letter dated

06.04.1979. The unit is presently engaged in the production of Media Kraft Paper in

the said plot admeasuring 3524.25 square meters, copy of allotment letter is annexed

as Annexure I. UPPCB has granted Consent to Operate under the provisions of Air

Prevention and Controlof Pollution) Act, 1981and Water (Prevention and Control

of Pollution) Act, 1974 for production of Media Kraft Paper-130 MTD, copy of said

consent is annexed as Annexure II. All the processes were found in operation at the

time of inspection. The details of the unit are as follow:

General Information
1.

2.

3. Present production

4.

Waste Paper, Resin, Pac, Surface Size etc.

production Media Kraft Paper-130MTD

5.

Raw material
Consented
capacity for
Products/By-products

Information pertaining to water consumption and waste water generation

6.

Freshwater SOurce

consumption (kl/day)

Type of flow meter(s)

Flow meter Reading (s)

Presently production of Media Kraft Paper
120MTD. (approx.)

& 03 nos. of bore wells provided with mechanical
flow meters of capacity 5 HP, S HP and 7.5 HP

• As per records maintained by the Unit
,
the raw

water consumption details are as follow :

o Average groundwater extraction was 350
KLD during the month of April-2023 to

June-2023 which includes water used in
domestic purposes also.

A common Mechanical Flow meter has been
installed on the all borewells.
Flow-37009 m³

2.
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1.

8

9.

10.

11.

12.

14.

Status of NOC from NOC granted from UPGWD up to 04.08.2026 for
UPGWD for ground water 1,32,025 m3/year abstraction of ground water.

extraction
Consented
discharge (KLD)

Consent Status under the

Water Act, 1974& Air Act,
1981

Treated

wastewater

ETP details

Wastewater

discharge (kl/day)

Industrial - 300KLD
Domestic – 15 KLD

As per industry representative and record submitted

by the industry treated effluent is being used in

process, washing, sprinkling and rest is disposed in

the drain.
The Unit has consent with validity up to 31.12.2026.

(Annexure-II).

The unit has installed OCEMS for all the requisite
parameters i.e. pH, TSS, BOD, COD and Flow.

During the inspection OCEMS was found in

operation and parameters were found within the

prescribed limit (BOD-15.3 Mg/Ltr, COD-131.6

Mg/Ltr, TSS-34.7 Mg/Ltr, pH-7.8)
The Unit has installed ETP with Biological
treatment capacity of 600 KLD based.

ETP is comprised of primary treatment and
secondary treatment followed by tertiary
treatment.
The unit comprises Collection tank, Sedicell,
spray filter, Aeration tank, Secondary clarifier,
Pressure Sand Filter, Activated Carbon Filter,
sludge filter press, Air blower, Clarifier
Scrapper, Treated water store tank etc.

Mode ofEfluent disposal The industry treated efluent is being used in

process, washing, sprinkling and rest is discharged
into drain.

Information pertaining to Air Pollution
Source of Air Pollution,• The Unit has one boiler of capacity 8 T/hr.

details of fuel and status of Biomass is used as fuel in the boiler. Multi

APCDs cyclone dust collector, Bag filter and wet
scrubber system is installed with boiler as Air
Pollution Control Devices (APCDs).
Flue gases are discharged into the ambient air
through a stack of 36 meters height.

• Unit has installed OCEMS on the stack for
monitoring of emissions which was found

3.
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15.

16.

17.

Nature of waste

Information pertaining to ETP sludge and other solid waste

Quantity ofETP sludge

Facility for storage/
disposal /treatment

Water Pollution:

Sampling
Locations

ETP inlet

operational during inspection and showed the
parameters within the prescribed norms.

pH

• During the inspection, the work of monitoring
boiler chimney was done by the team of regional
laboratory of UP Pollution Control Board, the
monitored values were within prescribed
standards, a copy of the report is attached.
Annexure-III.

4.83

During inspection, all ETP units were found in operation. In order to monitor the

compliance status of treated waste water, grab samples were collected from inlet and

outlet of ETP. The analysis results are presented below and copy of said report is

annexed as Annexure V:

According to the industry representative, approx 1.0

MTD of ETP sludge is generated, which is reused
along with the raw material.

Plastic waste

Waste paper is used by industry as a raw material. It

has been informed that there is about 1 percent
plastic in the said waste paper, which has been
informed to be segregated and disposed of through
TSDF organization / authorized recycler. In

regarding to the above, a copy of the agreement and
Form-10made with TSDF organization M/s Bharat

Oil and Waste Management Ltd. has been
submitted. According to Form-10, on 10.04.2023,

445 kg plastic waste has been given by the industry
to TSDF organization. The industry has received the
hazardous waste authorization from the UP

Pollution Control Board which is valid upto

13.04.2027. Annexure-IV.

Parameters
TSS BOD COD O&G MLSS

(mg/) (mg/) (mg/l)
296.0 584.0 1776.0

(mg/) (mg/l)

4.
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i.

Air Pollution :

ii.

ii.

ETP Final outlet

iii.

Notified Standard

iv.

V.

Observations:

7.21

6.5-8.5

40.0 22.0

50

The monitored values at the ETP outlet are complying with the notified/prescribed
standards.

30

184.0

250

7.2

10

One boiler of 8 TPH is installed. During inspection the boiler was in operation
and emissions are channelized through stacks of height 36m. Portholes and

sampling platforms are provided.
During the inspection, the work of monitoring boiler chimney was done by the
team ofregional laboratory ofUP Pollution Control Board, the monitored values
were within prescribed standards, a copy of the report is attached.

During inspection, the Unit was found in operation. Manufacturing of Media

Kraft Paper-130 MTD.The requirenent of fresh water was met through Bore

wells.

The Unit has provided OCEMS for the parameters, namely, pH, TSS, BOD &

COD at final outlet of ETP and it was found operational during the visit and

parameters were found within the prescribed limit (values of OCEMS BOD

15.3 mg/ltr, COD-131.6 mg/ltr, TSS-34.7 mg/ltr, pH-7.8.

The unit has consents under the Water (Prevention & Control of Pollution) Act,

1974 and Air (Prevention & Control of Pollution),Act, 1981 till31.12.2026

The unit has installed a PTZ camera for boiler stack and fuel conveyor feed.

Access for live streaming of these cameras have been submitted with the State

Pollution Control Board.

The unit has obtained NOC for three borewells for abstraction of ground water

under Uttar Pradesh Ground Water Management and Regulation Act, 2019,

copy of said permission is annexed as Annexure VI.

5.
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vi.

vii. The gunny bags used for transportation of biomass were found stacked near the

main door of biomass storage area as shown in the site photographs attached.

As per the unit representative, these bags are returned to the vendor, however,

no record with regards to same could be furnished to the inspecting team.

viii. The plastic waste/laminates recovered from the raw material were found stacked

near the raw material feeding conveyor as shown in the site photographs

attached. The plastic waste being generated is being disposed through Bharat

Oil & Waste Management Limited and Harshit Trading Company which in turn

is getting it processed in M/s Nuvoco Vistas Corp. Ltd. Cement plant in co

processing, copy of said agreements is annexed as Annexure VII.

ix.

As per the production records perused by the inspecting team, average

production in months of April, 2023, May, 2023 and June, 2023 comes out to

around 120 MTD, 102 MTD and 91 MTD respectively.

X.

The OCEMS is presently installed in filter feed tank, same should be placed in

the treated waste water stream for true representation of effluent quality after

treatment through Activated Carbon Filter and Pressure Sand Filter.

During the inspection, the housekeeping system of the industry complex was

not found satisfactory and the raw mnaterial storage area is open and has not been

covered with tin shed.

Recommendations:

I.The Unit should ensure that the treated waste water is discharged as per prescribed

standards at all times.

II. The unit should engage an expert government agency, like IIT/NEERI/CLRI for

adequacy & performance evaluation of ETP. The report be submitted to CPCB and

UPPCB within a period of 3 months.

III. The unit should carry out the calibration of OCEMS on regular basis.

IV. The industry should improve the housekeeping system and deploy odour masking

agents using mystifies.

19



V.The unit should properly cover the raw material storage area and recovered plastic

waste storage area.

VI. The unit should dispose the empty plastic/gunny bags of biomass fuel only through

the authorized recycler and related information/data should be maintained and sent

to the Uttar Pradesh Pollution Control Board.

VIL. The unit should install separate electromagnetic flow meters on all bore wells.

VIIL. The unit is operating in relatively small area and thus need to earmark and demarcate

areas for each activity, viz a viz,storage of raw material, storage of fuel, processing

floor, storage of finished good and storage area for waste materials among others in

order to ensure work place housekeeping as wellas safety.

IX. The unit should install flow meters to measure the quantity of recycled/reused water

and maintain the record for the same.

X. The unit should maintain the record of total solid waste and plastic waste generated

and disposed separately.

XI. The unit should not be permitted for any further expansion with regards to

production capacity henceforth. Simultaneously, unit should consider reducing its

production capacity in present plant due to evolving socio-economic-environmental

scenario of the area where it is presently operational and engage with Noida

Authority for resettlement plan in other Sectors subject to carrying capacity and

environmental conditions.

The Photographs taken during the Inspection are as below

Boiler Fuel Storage Area Plastic Storage Area
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Raw Material Fce Conveyor

The report is hercby being put up for kind perusal and further necessary

directions.

(Kishan Singh) (Rishabh Srivastava)

AEE
UPPCB, Noida

ETP Area

Scientist C

CPCB, Delhi

(Utsav Sharma)
Regional Officer

UPPCB, Noida

(Dr. Nitin Madan)
ADM (E)

Gautam Buddha Nagar

8.
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OF

Wertifiexte of, Jucarporation

SEAL

Form:1. R..

PRIVATE LIMITED Is. thlsdayincorporated
Act, 1956 .(No. 1 of 1956) and that the Company Is Limited.

Glven under. my hánd at NEW DELHI this FIFTEENTH

day of MARCH One Thou9ánd ning húndred'and SEVENTY-NINE.

HARY

No, 9496 of 1978-79

OMD

hercby certify that SANDEEP PAPER MILLS.

under the companies

Sd/
(S. KUMAR)

Registrar of Companies
DELHI& HARYANA

2
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Ret Nu, -

O1DA/2022
144696/UPPCB/Noida(UPPCBRO)/CTO/water/N

To,

Sub:

I.

Building, No TC-12V Vibhuti Khand, Gomti Nagar, I.ucknow-226010
Phoue:0522-2720828,2720831, Fax:0522-2720764, Fmail: info@uppcb.com, Website: wYw.uppcb.com

UTTAR PRADESH POLLUTION CONTROL BOARD

Shri JATINDER SINGII
M/s SANDEEP PAPER MIILS PVT LTID

NOIDA

A-20, SIE:CTOR - 6, NOIDA,GAUTAM BUDH NAGAR,20130|

CONSENT ORDER

Relerence Applicntion No :14395842

Consent under Section 25/26 of The Waler (Preveution and control of Pollution) Act, 1974(as amended) for discharge of cffluent to M/s. SANDEEP PAPER MILLS PVT LTD

This consent is valid for the period from 19/01/2022 to 31/12/2026

Knclosed : As above

For disposal of elMucnt into watcr body or drain or land under The Water (Prevention and control ofPollution) Act,1974 us umcnded (hcrc in aftcr refcrred as the act ) M/s. SANDEEP PAPER MILLSPVT 1.TD is hereby authorizcd by the bourd for discharge of thcir industriul clMucnt gcncratedthrough TP for irrigation/river through drain and disposal of domestic effluent through septicl:ntsoak pil subjcct to general and special conditions mentioned in the annexure ,in refrence to theirfuresuid application

This consent i bcing issued with tlhe pcrmission of competenl authority

(condition of consen):

Ammexure-2

Dated : 19/01/2022

In spite of tlhe coditions and provisions nentioned in this consent order UP Pollution Control Boardresei ves its right and powers to rcconsider/amend any or all conditions under section 27(2) of theWater (Previntion and Controt of Pollution) Act, 1974 as umendcd

Dated :19/01/2022

(opy l0: Regional Officer, UPPCB, Noida.

VIVEKytaM

ROY

yleyMynes

For and on behalf of U.P.Pollution Control Board

CEO-1

VIVEKn
ROY

Uatr

CEQ-1

13.
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Annesure (o Consent issued to M/s.SANDEEr PAPER MILLS PVT LTD vlde

Consent (Order No, 14395842/ Water

4

I.P. POLLUTION CONTROL, BOARD, LUCKNOW

Tliis conscnt 1s vulid for the approved pivduction capacity of Media Craft Paper- 130 MT/Duy using1US main ruy maerial.

SNo

This cunsent is valid only for producis and yuantily mentiuncd abnve. Industry shall ubuain priorapproval befurg making any Muditication in puuduct/ pocess /fuel/ plunt nuchinery Iatling whichCVIScnt would be deemed void.

CONDITIONS OF CONSENT

The yuantityol naximum daily elMuent dseharge slhould nut be imorc than the followung:

S.No
1

S.No
1

Clluent Disclurge Delalls
Klnd o1 Elulant

Domestic
Industrial

Arrungement should be madc for collection vf water used in process and domcstic ciluentseparately in closed wateT supply system. The trcated domestic and industrial eftluent if discharyelUuIside the premises, if mects at the end of final dischargc point, arrungcment should be natç formeasurement o effluent and for collccting ils sample. Except the cfflucnt intormed in theupplication for consent no other cfilueut should cnter in the suid arrangcments for collection ofellluent. It should also be çnsurel that donestic cffiuet should not be discharged in storm watcrdrain.
The domestic effluent should be treated in trcatmeut plant so tlat the should be in confornnity witlthe fullowing nwus dated trcted efluent

TIhe industry wilI Ihave

Maxmum daily
dischurIC, KL/duy

15 KLD

300 KLD

Domestie iffulant
Pnrauelur

Quanlily uf DlscliAIye

Duted: 19/01/2022

Tlc indiustrial ctllucnt sliould be treated in trealnent plant so that tlie rcatcd ellluent should be incOnformnity with the lullowing nos,
Industrial Cffulant

Paranncter
Total Suspended Solids_

BOD
COD

Trcatmentlacility und|
discharge pulnt

Septic Tank

ETP

Oil & Urdt
Qusntity ot Dinchaiyu

The industry shall submit Environmental Statemcnt
1986.

Standurl
15 KLD

Stundard
As perEP Act, 1986
As per EP Act,1986
Au per 1:P Act, 1R6

luent eneralel in allthe proccs\es, blood wat., LUllng ottluw:l ul tho, ot

*mvtnmhnt.n,be acuurding lu (he norms prescribed under 'The Environnent (Protection)
disposul with treuted industrial

Act,1986or otherwise nandatory.
The method for cullecting industrial and domestic cflucnt and its analysis should be as per legalIndian standurds and its subscquent umendnnents/stundards prescrilbed under The Environment1'roteeion) Act. 198o.

Ao por P ACL, 19H86

300 KLD

ensure compliuncc ol the permission from the CGWA belorc ground wulerexiraction and it willbo tlc respousibility ol' the industry to cunply with the various conditiuns ofthe erission taken.

prescribed lorm V rule uo. l4 of E.P Rulcs

l4.
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)

14.

13.

The industry shall comply witlh various prvvisions of Air (Prcvention and Control of Pollutiou) Act1981 as anendedl, Wuter (Prevention and Control of Pollution) Act 1974 as uunended und all otlerupplicalble rules notilicd under E.P. Act 1986.
Mininun 33% of the land on which unit is cstablishcd will be covered and propurly muintained bythe plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Officc(Order nu.H-16405/220/2018/02 dt. 1G/02/2018. The copy ot this guideline is available at URLhttp://www.uppcb.com/pdt/Grcen-Bclt-Guidlc

160218 ndt.The industry will ensure the continuous and uninterrupted duta supply Ironn the 0CELMS to theCPCB aud ŠPCB.
Flow mcter to be installcd in all water abstraction points and usage of frcsh water to he mnimized.Thc unit will cnsure facility to Iransmit data to CPCB serverand submit a regulur calibrationcertilicatc of Flectro Magnetic Flow ucter to the Board.II closure order is issucd by CPCB or UPPCB ugainst tle unit, then CTO issued earlier will remainsuspendedduring the closure period and after ensuring the compliance and alter revocation of
closurc order, the CTO will automatically be cffcctive wvith additional conditions mentioned in theclosure rcvocation order.
lndusry slall abide hy the dircclions given by Hon'ble Court, Central Pollution Control Board and

UPPCÚ l'or protcction and safe guurd of environmcnt froin time lo time.Tlhe Unit will lile the renewal application at least 2 months prior to the expiry of this Order.Spreilic Conditiuus:

1S
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|- This consent is valid only fur products and quantity mentioned above. Industry siall obtain prior
approval before making any moditication in produc/process /fuel/ Plant machinery failing which
consenl would be deenmed void.2- The linit shall comply with various provisivons of Air(Prevention and Controlof Pollution) Act
1981as nended, Water (Prevention and Control of Pollution)Act 1974 as amended and all othcr

pplicable rules notified under E.P. Act 1986.3- The Unit shall dispose tlhe hazardous waste through authorized rccyclers/rSDF and comply with
the provisions of Hazardous and Other Wastes (Managenent and Trans-boundary Movement)
Amendnent Rulcs, 2016 as aimendcd.4. The Unit should be opcratcd in such a way so tlat thcre is no adverse impact on public and
environment.
5- The LUnlt shall submit quurtcrly nonitoring reports of treated efflucnt from a certiticd / approved
laboratory under lE.P. Act 19806- The init will ensurc the continuous und uninterrupted data supply lrom tlhe (OCEEMS to the
(PCB sOrver.The unitslull mantuin strict supervision on fluctuations in operating parumelers with
Iespeet cach trcatmcnt unit of the Eftluent treatment plant.7- The industuy should ensurc the operation of the ETP in such a inanner that it confirm tlhe
standards lay down under the E.P. Rules 19868- The treuted efilucnt shall be allowed to be disclharged in the ambient environment only after
exhuusting vptions for reuse in industrial process/ irrigation in order to minimizc freshwater usage.
9- FElcctromagnetic Flow meter to be installcd in all water abstruction points and usuge of fresh water
to be ninimized.
I0- The industry will have to ensure pemission from the UPGWD for ground water extraction and it

will be tlhc responsibility of the industry to comply witlh the vurious conditions of the permission
tukçn,
|. The ndustry shall submit thc point wise compliance report oftheconditions imposcd in the
C"TOCrE issued by the Board earlicr and audited balancc shcct for the current year and the details
of fees
deposited during last tlirec years witlhin a month othcrwisc this CTO may be revokcd.
12- Ifhe CPCB or UPPCD issues the Closurc order ugainst the industry this consent order stands
automatically suspendcd Ior that period.13- The Industry shall submit Environmental Statement in prescribed lorm V as per rule no. 14 ot
E.P Rules 198%.
14- The ndusty shallabide by orders / diections issued by llon'ble Supremc Court Hon'ble High
Cvurt, IIon'ble National Green Tribunal, Contral Pollution Control Bourd and U.P Pollution Control
Boud lor protection and safeguurd of' environment from time to time.I5 The unit shalltrcat the eftluent us per thc norms in Environmental (Protection) Rules, 1986 o as
prescribe by UPPCB.
l6. Industry shallmuintain the log book ofETP.17- Industry shall recycle as much water as possible within thc plant before discharging it.
I8- Unit slhallsubmit latest test report of treatcdcffluent from ETP by approvcd luboratory after

upcration of unit.
I9- MSW waste should bo suitable segregated. A separate and isolated MSW collçeio center
should bc providcd.
20- Unt shall conply Solid Waste rule, 2016 as umended.21- The Unit shalldevclop propcr grccn bell and rain vater harvcsting systcin as per guidclines. For
Lren bel au least 8 fcet height plants should be planted which slhall be properly protected as propcr
irrigation and naneuvering arrangements slull b¢ nude. For the devclopment of the grecn belt
:uidelines ISSuéd vide Board oflivc ordcr no. H10405/220/2018/02 Dt. 16-02-2018 shall he
romplie.
22.The validly ofCTO is subjcct to the strict compliance of conditions of closurerevocation order
ofCAOM issued vide letler no. I6014/14/202 1/MLRD/IP-Closurç-4&/27058-09

Dated 13-12-2021.
Issued with the permission of competent authority.

VIVEK

ROY 102201a
Date

For and on behalf of U.P. Pollution Control Board.

CEO-|
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UPPCa

Ref No, -

(O1DA/Z022

144696/UPPCB/Noida(UPPCBRo)/CTO/water/N

Sub:

1.

2.

UTTAR PRADESH POLLUTION CONTROL BOARD

Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0S22-2720828,2720831, Fax:0522-2720764, Emall: Info@uppcb.com, Website: www.uppcb.com

3.

Shri JATINDER SINGH

9 Referencc Application No :14395842

M/s SANDEEP PAPERMILLS PVT LTD

CONSENT ORDER

A-20, SDECTOR - 6, NOIDA,GAUTAM BUDH NAGAR,201301

NOIDA

Consent under Section 25/26 of The Water (Prevention und coutrol of Pollution) Act, 1974

(as amendcd) for díscharge of efluent to M/s, SANDEEP PAPER MILLS PvT LTD

Copy to:

This consent is valid for the period from 19/01/2022 to 31/12/2026

For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (herc in after referred as the act ) M/s. SANDEEP PAPER MILL.S

PVT LTD is hereby authorized by the board for dischargc of thcir industrial effluent gencrated

through ETP for irrigation/river through drain and disposal of domestic cflucnt through septic

tant'soak pit subject to general and special conditions mcntioncd in the anncxure ,in refrence to thcir

foresaid application.

This consent is bcing issucd with the permission of competent authority
.

Enclosed: As above
(condition of consent):

Dated : 19/01/2022

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

rescrves its right and powers to reconsider/amend any or all conditions under scction 27(2) of the

Wuter (Previntion and Controt of Pollution) Act, 1974 as amended
.

Dated :19/01/2022

Regional Officer, UPPCB, Noida.

ROY 2031C1.19

For and on behalf of U.P. Pollution Control Bourd

CEO-1

VIVEK

ROY

CEO-1

13
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Annexure to Consent issucd to M/s.SANDEEP PAPER MILLS PVT LTD vide

C'Unsent Order No. 14395842/ Water

2

3

1.

5

6.

7.

8

U.P. POLLUTION CONTROL BOARD, LUCKNOW

S.No

drain

This conscrnt is valid for the approved production capacity uf Media Craft Paper- 130 MT/Day using
as inain raw malcrial.

The quantity of maximum daily effluent dischargo should not bo more than thc following:

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ proccss /fucl/ plant machincry failing which
consent would be dccmed void.

S.No

CONDITIONS OF CONSENT

S.No

2

4(a) Thedomestic effluent should be treated in treatment plunt so that thc should be in conformity with
the following noms dated treated cfflucnt

.

3
4

EffMuent Discharge Details

Kind of Effulant

Arrangement should be made for collection of water used in proçcss and domestic cfMluen
separatcly in closed waler supply system. The treated domcstic and industrial efluent if discharged
outside thc premises, if mects at the end of final discharge point, arrangement should be made for
measuremnent of efflucnt and for collecting its sample. Except the cfMucnt informed in the
application for çonsent no other cfflucnt should enter in the said arrangements for collectivn of
cfflucnt. It should also be ensured that domestic cffluent should not be dischurgcd in storm wuter

5

Domestic
Industrial

Maximum dally
discharge,KL/day

15 KLD

300 KLD

A(6) The industrialeflucnt should be treated in treatrnent plant so that lhe (reated efluent should be in
conformity with the following norms..

Domestic Erfulant
Parumeter

Quantity of Discharge

Dated

Industrial Effulant
Parameter

Total Suspended Solids

BOD
COD

Oil &Grease

19/01/2022

Quantity of Discharge

73

Treatment facility nnd
dischargcpoint

Septic Tank

ETP

Standard
15 KLD

Standard
As per EP Act, 1986
As per EP Ac, 1986
As per EP Act, 1986
As per EP Act, 1986

300 KLD
FMuent generated in all the proccsscs, bleed water, cooling efflucnt and the effluent generated from
wuslhing of floor and equipments etc should be treated beforc its disposal with treatcd industrialeftluent so that it should be acçording to the norms prescribed undcr Thc Envirounent (Protection)Act,1986 or otherwise mandatory'.

Thc method for collecting industrial and domestic cffluent and its analysis should be as pcr legallndian standards and its subsequent amendments/standards prcscribed undcr The Environment
(Protection) Act, 1986.
The industry willhave to ensure compliance of the permission from the CGWA betore ground waterextraction and it will be the responsibility of the industry to comply with the various conditions ofthe perimission takcn.
The industry shall submit Environmcntal Statement in prcscribed form V rule no. 14 of E.P Rules1986.
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T0.

11.

12

13.

14.

15.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Irollution) Act 1974 ns amcnded and all otherupplicable rules notificd under E.P. Act 1986.
Minimum 33% of the land on which unit is established will be covercd and properly naintained lby
thc plonjation of tall trees of suitable spccies as per the guidclincs set up by the Board vide its OffMce
Ordcr no.14-1640S/220/20 18/02 dt, i6/02/2018. Thc copy of tiis guideline is availablc at URL
http://www.uppcb.com/pdf/Grcen-Belt-Guidle_160218.pdf.
The industry willensure the continuous and uninterrupted data supply irom the 0CEEMS to the
CPCB and SPCB.
HHow mcter to be installcd in all watcr abstraction points and usage of fresh water to be minimized.
The unitwill ensure facility to transmit data'to CPCB servcr and subniit a rugular calibration
certificate of Elcctro Magnetic Flow mcler to the Board.
If closurc order is issucd by CPCB orUPPCB aguinst the unit, tlhen CTo issued carlier willremain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will' automatically be effcctive with additional conditions mentioned in the
closure rcvocation order.
Industry shallabide by the directions given by Hon'ble Court, Central Pollution Conrol Board and
UPPCB for protection and safe guard of cnvironment from time to timc.
Tlhe Unit will file the renewal application at least 2 montlhs prior to the expiry of this Order.

Specific Conditions:
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|- This consent is valid only for products and quantity mentioned abovo. Industry shall obluin priorapprvval before making any modification in produc/process /fuel/ Plant machincry failing whichconsent would be decmed void,
2- The Unit shall comply with various provisions of Air (Prevention und Contrulof Pollution) Act1981 us anendcd, Water (Prcvcntion and Control of ollution) Act 1974 as aimendcd and all otherapplicable rules notificd under E.P. Act 1986.
3- The Unit shall dispose the hazardous wuste through authorized recyclers/TSDF and comply withthc provisions of Hazardous and Other Wastes (Managemcnt and Truns-boundary Movemcnt)Amendmcnt Rules, 2016 as amendcd.
4. The Unit should be uperated in such a way so tlhat therc is no adverse impact on public andcnvironment.

e Unlt shall subnit quarterly monitoring reports of treated efmuent from a certificd / approvedl
laboratory under B.P. Act i986
6- The Unit will ensure the continuous and uninterrupted data supply fron the 0CEËMS to thcCPCB servcr. The unit shall maintain strict supcrvision on fluctuations i1 operatiig paramcters willhrespect to each treutmcnt unit of the Effluent trcatmenl plant.
7- Thc industry should ensure the opcration of the ETP in such a manner thut it confirm the
standards luy down under the E.P. Rules 1986
8- The treatcd effluent shall be allowed to be dischargcd in the ambient cnvironment only after
Cxhausting options for reuse in industrial process/ irrigation in order to minimize rcshwater usuge.
9- Electromagnetic Flow ineter to bc installed in all water abstraction points and usage of fresh water
to be minimized.
10- The industry will have to ensure permission from the UPGWD for ground water extraction and il
willbe thc responsibility of the industry to comply with the various conditions of the permission

taken.
11- The industry shallsubnit the point wisc compliançc report of the conditions imposed in theCTO/CTE issued by the Board earlier and auditcd balancc shect for the current ycar and the detailsof fces
deposited during last threc ycars wilin a month otherwise tlhis CTO may be revoked.12- If the CPCB or UPPCB issucs the Closure order against the industry this conscnt order standsautomatically suspended for that period.
13- The Industry shall submit Environmental Statement in prcscribed form V as per rule no.14 ofE.P Rules 1986.
14- The Industry slall abido by orders/directions issucd by Hon'ble Supreme Court Hon'ble HighCourt, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution ControlBoard for protcction and safeguard ofcnvironment from time to time.15-The unit shall trcat the efflucnt as per thc norms in Environmcntal (Protection) Rules, 1986 or as
prescribe by UPPCB.
16- Industry shall maintain the log book of ETP.
17- Industry shall recycle as much water as possible within the plant before discharging it.18- Unit shall submit latest tcst report of treatcdcfflucnt from ETP by approvcd laboratory aftcroperation of unit.
19- MSW waste should be suitablc segrcgated.
should bc provided.

separatc and isoluted MSW collcction ccnter
20- Unit shall conply Solid Waste rule, 2016 as amcnded.
21- The Unit shall develop propcr, green belt and rain watcr harvesting system as per guidelincs. IForgreen belt at least 8 feet height plants should be planted which sball be properly protected as properirrigatio und maneuvering arrangements shall be madc. For the developnent of the green belt theguidelines issued vide Board office order no. HI0405/220r2018/02 Dt. 16-02-2018 shall becomplied.
22. The validity of CTO is subject to the strict compliuncc of conditions of closure revocation orderofCAOM issued vide letter no. 16014/14/202 1/MERD/IP-Closure-48/27058-09 Datcd 13-12-2021.

Issued witl the permission of competentauthority.
VIVEK

ROY
For and on behalf ofU.P. Pollution ControlBourd.

01714

CÉ0-1
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Ref No.21220788/Noida/2023

1- Namc & Address of Industry: SANDEEP PAPER MILLS PVT LTD

IUPPCa

2- Sample Collcctcd By: A.K. Shrivastava, S.A/ Vishal Maurya ,LA
3- Date of Munltoring: 26/0S/2023
4- Source of Sampling: Stack
5- Stack attachcd to: Boiler
6- Stack Height: 36.0 incter
7- Total No, of Boiler: 01 no.

&- Capacity of Boiler: 08 TPH
9-Eucl ised: Bio Fuel (Agro Waste)

10- Qunntity of Fuel used: Approx 35 T/DAy

11- Fluc Gas Velocity: 9.76

12- Air ollution Control Dcvicc: Bag Filter, Cyclone Dust Collector, Wet Scrubber
13- Other remarks (if nny): N.A.

Sr

14- Further details of sample location nad Test methods followed are appencd overlenf:

n0.

1

REGIONAL LABORATORY GAUTAM BUDDHA NAGAR
UTTAR PRADCSII POLLUTION CONTROL B0ARD

C-12/1, Scctor 1, Noida, Gutam Buddh Nngnr

2

Parnmeler

PM

SO2

NOx

Analyscd by
[Anil Kumar Srivastava SA]

Authorised Signatory

Pravccn Kumar (RO)

Ünit

mg/Nm3
mgNm3
mgNm3

Result

134.61

29.9
58.0

Date: 01/06/2023

Ammexure-3

Standards

150.0
Not Specified
Not Specified

Praveetlgioy signcd

Kumap0938

Regional Oficer

aveen kumar

2|.
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Note: The-résults ín he Test Report relatc-only to the itens tested. The Rcport shall not be reproduccd-cxcept in Full, without the
written pcrmission of laboratory.

Parameters
PM

AIR TESTING
STACK MONITORING

Test Method

IS Method No. 11255 (Part-1)
1985

...-End of rcport

Range of Detection
01-5000 mg/Nm3

22.

35



Rcf. No : 16958/UPPCB/Noida(UPPCRRO/HWMINOIDA/2022

To,

M/s SANDEEP PAPER MILLS PVT LTD

A-20, SECTOR- 6, NOIDA,GAUTAM BUDH NAGAR,201301.
Tehsil :Noida
District :NOIDA

2.

3.

Sub - Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
T'ransboundary Movcment) Rules, 2016

S No.

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

Plhone:0522-2720828,2720831 Fax:0S22-2720764 Email: info@uppcb.com Website: wvw.uppcb.com

2,

1,

2

3

4

Nunnber ufauthorizativn and date of issue 16958 and I4/04/2022
Reference of application(No. and date) 15641732 and 27/03/2022

Category of Haznrdous
Waste as per the Schedules
1,II nnd ll of thesc rules

Schctulc-l, Cat. 5.I Uscd or
spent oil

Mr JATINDER SINGH of M/s SANDEEP PAPER MILLS PVT LTD is herelby granted an

auhorization bascd on the enclosed signed inspectivn cport lor genvrativn, collcction,
ulilizaion, storage and disposal or any other use of hazardous or other wastes or both on the
premiscs situated at A-20, SECTOR -6, NOIDA

Schedule-I, Cut. 5.2 Wnstes or

residucs conthining oil

Details of Authorisation

Authoriscd mode of dispusal
or recycling or utilization or

c0-processing, etc.

Genernl Conditivns of Authorization -

Authorised recycler or
Incincrator

Through TSDF

Ammexure- y

Dated :14/04/2022

2 KL/Amun

Quantity(ton/annumn)

1

Ton/Annum

The aulhorization shall be valid for a period of 13/04/2027 Lroin thu dute of issuc of tlhis letter
ayreAttntkdnc

The authorization is subject to the following general and specific conditions (plcase spccity
any conditions that necd to be imposed over and above generalconditions, if any).

The authorised person shall conply witi the provisions of the Environment (Protection Act,
1986, und the rules made there under

The authorisation or its renewalshall be produced for ispection at the roquestofan offieer
authoriscd by the State Pollution Board.
The person authorized shall not rent, lend, sell, trunsfer or otherwise ransport thc hazardous

and other wastes except what is permitted through tlhis authorization
.

Any unauthorized change in personel, equipment or working conditions as mentioned in the
application by the person authorizcd shall constitute a breach of his authorisation

23.
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7

8

10.

11.

12.

13.

14.

15.

The person autlhoriscd shall innplement Bmergency Response Procedure (BRP) for which thisauthorisation is being granted considering all site spccific pussilble sçcnarios such as spillagcs.leakugen, fire vtc. and thoir pussilblu inpacts and also carry out mock drill in this regard atrcgulur interval of time
Thc persun aulhorised shall comply wvith the provisions outlined in the Central PollutionControl Board guidclincs on lmplenmentiug Liabilities for Environmental Dumages duc toHandling and Disposal of Huzardous Waste and penaly.
Ilis the duty of tho authorised jpersen to take privr pennission ut the Statc Pollution ConlrolBoard to eluse down tho facility
The imported hazardous and other wastcs shall be fully insured for transit as wcll as for anyccidcntal occurrencc and its cleal-up operation.
The record of' consunption and fate uf the imported hazurdouS and otlher wastes sall bemaintained,
The hazardous and other wvaste which gcts generated during rçcycling or reust or recovery or
prc-processing or utilisation of' importcd hazardous or other wastcs shall be treated anddisposcd ol us pcr specilic conditions of uthorisatiou
The importer or cxporter shhll bcar the cOst of Import or cxport and nmitigation of danages ifany

An application for llie rcnewal of' an authorisation shall be madc us laid down under theseRules

Any otlher conditions fur Compliance as per the Guidelines issued by the Ministry ufEnvironment, Porest and Climate Ciungcs or Central ollution Control Boul Irom time totine.
Annual rcturn shall be iled by Junc 30th for the perivd ensuring 31st March of' the year

The Unit will fle the renvwal upplication at lcast 2 nionths prior to tho expiry of this Order.

B Specilie Conditions of Authorization

1. The unit willsubmit the proof' of depositing the requisile prucessing fees of applicalion in a monthotherwise this authorization willstands automatically cancelled.
2. The wastes ulust be sately collected in leak proof containcrs and slhall be duly nurkcd in a mnanncr
suitablc iur hundlimg, storagc and transport and the packnging shull bc casily visiblc und be able t0withstand physical conditions und climatic fuctors. All hazardous waste containers/bags sl:all beprovided with a gencral label as giveninForm 8. Thc storage arca slhould bc at an isulutcdspot inthe prcuises and must be fcnced, covered und dly marked.
3. The authorized pcrson/agcncy shall ensure that no adverse impnet on the air, soil und water
including groundwator takes placo due to activities for wlhich authorization has been requested.Comprchensive safety mensurcs must be followcd in handling of wastes and thc staff must bepropcrly traincd.
4. It is brouglt to your notice that as per thc order datcd 14.l1.2003 passed by the Hon'ble SupremeCourt in W.P. (c) 657 of 1995, no industry covered under llazardous Wuste (Managenient andHandling)Rules, 1989 (as amcndcd) shall bc allowed to operate without valid authorisation. It isalso provided in the samc order that industries which are not complying with the conditions shallnot be allowed to operate. Hencc in cusc you fail to apply lur authorisation betore its expiry or failsto comply with conditions of the earlier authorisation issued to you, closurc ordcr shall be issued
against yourindustry without any further noticc.
S. The applicant must file rcturs on prescribed Form 4 along with a compliance repurt of this lctter.You should also maintain records on l'orm-3 aud present it to Board's inspecting officials.
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6. In casc of occurrence of anaccident, cOmplçte details on Forn-|| must be scnt to U.P. PollutionControl Board at he carlicst aloug with deluils of'mitigative and rymedial measures taken.
7. It is also the inandatory duty of the occupier of industry as well as opcrator of a lacility to devclop
suitable waste trcalnent and disposul facility and the design of fhc facility nust be upprovcd by thc
Board. Details along with tlhe projcct report must be sent in this regard within lifteen duys of receiptof this llter, otlierwise the industry shall bccome menber of a common TSDFand thc induslryshall start sendiug thc Huzardous wuste alrcady stored along with the Hazardous waste generated at
present at this TSDr. The proofof valid nncnbership of TSDF along witlproof of'disposal ofIazardous wastc to TSDF shall bc sent to U.P. Pollution Control Board within thrcc montlhs.8. The uuthorised person shall not reccive, collect, or store any hazardous waste from anyunauthoriscd occupier or geuerator of'hazardous wastcs. In cnsc any hazárdous wastes is sold to anyother reproccssing unit it must he cnsurcd that such unit is fully complying with environmentalrequircnents and has a valid authorisation of thc Board.9. ln no cAsc any hazardous wastes shall be disposed off on land, in uny druin or stcaln. Aspillages of hazardous chemiculs, usel containcrs of h1zardous chemiculs such as (lunnable,curTOsVe, explosivc and tuxic nature imusl be safcly collcctcd and storçd. Non-cunpatible vwasteshust be suilably and safely handlcd.
10. PropOsal regarding wasto minimization and reusc o' wastcs must bc sent. Dctails of anyrecovery/ reuse systein nust be scnt within lwo months,11. It is within the powcrs and functions ofthoU.P. Pollution Contrul Board to suspend/ cancel the
uuthorization issued under the Rule- 6(2) ofThe H«zurdous and Other Wastcs (Munagement andTransboundary Movement) Rulcs, 2016.
12, Tlhe stured wastc shall notbe taken out of the storage area except with le writtenpermissIon of
the Slate Pollution Control Bourd in this regard.13. You are lirccted to display onlinc data vutside the nain factory gate with regards to quantity and
nature of huzardous chemicals beiug handlcd in thc plant including waste watcr and air emissiosand solid hazardous wastc generatcd within the factory premises. Neccssary conpliance slould be
sent within fiflcen days of reccipt of his letter.14. It is the mandatory duly of the author ised person to Comply with the guideline fur runsportalionof huzardouswastu in accoriance withh Rule l8 of The Hazardous and Otlher Wastes (Managenient(nl Transbxundary Movement) Rules, 2016. Guidelines in thisregard havc lbeen issuel by CentralPollution ('ontrol Boagd from time to tine.1s. You are dircctcd to provide the complcte details regarding thc quantity of hazardouswaste stored
in the faclory preises within a month.
l6. You áre dirccted to provide all hazardous waste gencruted in the faclury lo any TSDF opcralingin the state for the treutnent and disposal and scnd the coinpliancc report to tlie U.P. PollutionControl Board at the carliest.
17. Status report of hazardouswaste stored in premises available storagc capacity and future actionplan for permanent safe disposal of hazardous wuste shall be submitted within one month, ,18. Ciround water monitoring report of preinises shall bc subniittcd within one month.19. Industry will follow tlhe various provisions ofthec Huzurdous and Other Wastes (Managementand Transboundary Movemcnt) Rules, 2016.

VIVEK

ROY

Diqtelly signed
ty VIVtK KOY
Date. 2022 05 :0
14:5605 +0530

Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROI. BOARD

2S1
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Copy to: To the Regional Officer, U.P.Pollution Control Board, Noida for information andnecessary action VIVEK Oigitally igned
by iVEK ROY

s20120S.10

26.
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UPPC8

Ref No: 22126488/CENTRALI2023

3- District: Noida

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

1- Name of Industry: SANDEEP PAPER MILLS PVT LTD

2- Address of Industry: A-20,SECTOR-6, NOIDA

TEST REPORT: WASTE WATER LABORATORY

4- Description about sampling point: Inlct of ETP

5- Type of Sample (Grab/Composite/lntegrated): Grab

6- Sample Collected By: Utsav Sharma Regional Officcr & Kishan Singh AEE

7- Colour and Odour: Palc Unplcasant

8- Quantity and Packing: 1 Lit. plastic jerican

9- Date of Sample Collection: 21/07/2023

10- Analyis Indented by: RO Noida

CENTRAL LABORATORY

11- Date of sample reccipt in Lab: 22/07/2023

Parameter/Method Name

pH,4500HB Electronic method

Suspendcd Solids
,
2540 D Total

Suspended Solids dried at 103-105 0C

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

Remark: NA

Analysed by
[ArtiGupta(ŠA)]

Authorized by

ANANT Aed
PRASAD

PRASAD Date: 2023.08 4

Dr Anant Prasid ASO)

Unit

mg/l

mg/1

mgl

mg/l

Results

4.83

296.0

4268.0

584.0

1776.0

Standard

Ammerure-5

RAM

GOPAL

Date:24/08/2023

Cartifcate No TC-11015

Detection
Range

COD, 5220 B Open Reflux Method

Reference- (1) General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules, 1986 source:

www.cpcb.nic. in/GeneralStandards,pdf. Besides these standards,refer EPA standards for specific purpose

10-20000 mg/l

02-12

10- 50000 mg/1

1.0 -50000 mg/1

5.0 -100000 mg/1

Digitaly signed
by RAM GOPAL
Date: 2023.08.24

Chief Environmental Officer
Central Laboratory
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UPrCe

Ref No: 22126168/CENTRAL/2023

3- District: Noida

UTTAR PRADESH POLLUTION CONTROL BOARD
Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

1- Name of Industry: SANDEEP PAPER MILLS PVT LTD
2- Address of Industry: A-20, SECTOR-6, NOIDA

4- Description about sampling point: Final Outlct ofETP

7- Colour and Odour:-

5- Type of Sample (Grab/Composite/Intcgrated): Grab

TESTREPORT:WASTE WATER LABORATORY

6- Sample Collected By: Utsav Sharma Regional officer & Kishan Singh AEE

8- Quantity and Packing: 2 lit. Plastic Jarican, 1 Lit. Glass Bottle
9- Date of Sample Collection: 21/07/2023

10- Analyis Indented by: RO Noida

11- Datc of sample reccipt in Lab: 22/07/2023

Parameter/Method Name

pH,4500 HB Electronic method
Oil Greasc

CENTRAL LABORATORY

Suspended Solids, 2540 D Total
Suspended Solids dried at 103-105 0C

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

BOD, 3 day 27 0C IS 3025 (Part 44):
1993 Bio

Remark: NA

Analysed by
|Arti Gupta(ŠA)]

Authorized by
ANANTOaly nnd y

Date 20230824PRASADi919
Dr Anant Prasad (ASO)

Unit

mgl
mg/l

mg/l

mg/1

Results

mgl

7.21

7.2

40.0

1046.0

22.0

Standard

184.0

7.0-8.5

10

50

2100

30

COD, 5220 B Open Reflux Method

Referenco- (I)General Standards for dischargo of envieronment Polutants are as pert-A Efluent(Schedule-Vi),The cniveronment (Protection) Rules, 1986 source:

www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

250

Date:24/O8/2023

Cartifkats No TC-11015

Detection
Range

02-12

02-12

10-20000 mg/1

10- 50000 mg1

RAM Digitaly sgned

1.0 -50000 mg/

5.0 -100000 mg/1

GOPAL 13207,s053
Chicf Enviroumental Officer

Central Laboratory

28.
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Narme of the Owner

Designatlon

Registration No.: 202104000016

AUTHORIZATION/NO-OBJECTION CERTIFICATE FOR SINKINGOF NEW/EXISTING WELL FORINDUSTRIAL/COMMERCIAL/INFRASTRUCTURAL OR BULK UER OF GROUND WATER(Under Section 14 of the Uttar Pradesh Ground Water Management and RegulationAct, 2019.]
AUTHORIZATION/NO-OBJECTION CERTIFICATE

NO: NOC011222

Company Addroso

Addiess of the
Applicant

Dale of subml¢ion

Dstrlct

(UIS10(1) of the Uttar Pracdcsh Ground Water Managemont and Regulation Act, 2019}

Location Particulars

Plot No./Khasra No.

VALID FROM 05/08/2021 TO 04/08/2026

GROUND WATER DEPARTMENT
(NamamiGange & Rural Water Supply Departmeu) v
Ministry of Jal Shakti
Government of Utlar Prudesth

JATINDER SNGH

DIRECTOR

01/04/2021

Form 8 (C)

-20, SECTOR-6. NOI)A

(Sec iule R(1))

A-20,SECTOR-6,NOIDA,GAUTAM
DUDHA NAGAR

Gauteun Bucgh Nugar

A-20,SECTOR-0,NOIDA

upgwdonlino.in/apps/Applicationf
orm/DownloadRogCertificdto

2RogistraionlD=6A1wndYzg0A=

Comparny Namo

Authorizatlon Letter

Ajupllcution Forn Sçtiul
No.

Specimen Slgnaturo

Ance-6

Ulock

Municipality/Corporation

SANDEEP PAPER
MILLS (P) LIMITES

Downlood

GISNU421Ni S5

BISRAKH

NOIDA

24:
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Ward No.fHolding No.

Particularof the Existing Wellancl PumpingDeviçe

Date of
Congtructlon/Slnklng of

the Wall

Type of Well

Purpose of rell

TYpe of Pump Used

Operational Device

Stralngr Pocltlon (for Tube Well)

Maxlmum Allowablo

14/01/1979

Rato of WIthdrawal

Tube Well/Roring

(m°/hr.):

Industriol

Date of Encrgizution (In Case of El¢oric IPunmp)

Subrnervible

Electriç Motor

25.00

Maximum Allumublo Annuol Extronction of Ground Water:

Depth of the Well (ln
mcter)

Acoembly Size(For Tubo
Well)

H.P. of tho Pump

Rute of WItldrawal
(m³/hr.)

14/01/1979

Moxlmum Allowable
Running Hours Por Day:

• In case of uny chanqe vf ynshin of the propocd we! iet uuthorizolicon has tu le obroined.

upgwdonluno.in/appsiApplicationForn/DownloadReyCurtifi:atoRegistretionlD=A4wndYzg0Ae

11

50.00

5.00

In caoc of any chunge of ownership of the existing well, frouh reqistrution hes to be obtained.

25.00

1000

Thls No-Objecdon Certilicate outhorizes the uwncr opplcont (uscr) to unka well in the location specifiod at SI. (2) for evt ucuon fground waler al a rate nol exçccding that uw ghown al S1. (3), for Runnng lours per day as shown at SI. (316). and for maxiUnHllownhle onnutl exirucion of yIOUnd watcr uu shovan ut SI. (3%) and is valid subjcct to the ubscrvance of ttic conditiong ytuLed ovetaiGENERAL CONDITIONS:

82500.00

• No chunge of lucation, deslgo, rate of yritidtnvval and punping devIce In respect of tlhc proposcd weli as indicutcdnt SL (2) and 91 oithls certifiçote sholl be made without prior permissKm ol the Co npctcnt Authortty. Any deviation in this regard sliall lead tocancellation of this autholzation

32

• For he purposc of measurIy arnd recordng the quantity of ground vater entacted, every said uscr shall alfix digital water tluwmeters (conforming to DIS/ 1S stundards) having teleretry systetn in the abstrpction structure, which record rule und quantui ofcxtractlon, at outlet of pumping devices and It shal be presumed that the quánuty rcorded by the meter ias bcen cxtracted by thesaid user, until the contrary lc provcd, The rate of exugction ol grcund watcr frorn the well as shown in item 3(k) shall not excced tothe rccorded rále from water metcrs
• The conCerned Authority reserves the right to stop extraction of grOUId water frorn the well due to quality hazards or anyotherreosons, if the sltuation so demands

No change of location, dcsign, rute of withdrawal and pumping derice in rcspect of the existing well as indicatcd at S!. (2) and (3) ofthis certificate sholl be made without prior pcrmission of the Competcnt Authority. Any deviaion in thiç togard shall lead tocancellation of this registration
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InCurect durng verilculion at any subsvuvent slage, dis regsttation Is itbl for canccllntion..The Certificota of Authorization/ NOC #hall be valicd f a peiyd ol liveycars trom the Jule of isuue. The applicant shall have lo 30:,for renewl throlugh a frech applicolion, at least nety dnys prior to expry of its validily.Constryctlon of plazutNeters ard installation of digital water levelrycorders witn telcetry shull be mandatory for user. Ueoth anu2one topped of pizormeter should be Conunensurote with that of the purnping well. The data, obtained from digital water levelreçorders chall be mnde availuble to thus olfice oh monthly basig.
Gujdollnosfyr Inatalatlon.of.Plezonleler.s angd thair.MyuiLodOg

urdiormat:un fuIshed by the aci ! nit appiicotion for tccuonce of this reqistratiun is found to Ge

Piczometer is a brewell /tubewell qUonly lr incasutmg hG walcr lcvel by lowering the tape/ sournder or outomatic wuter levelmeIcuilng cquipInent. it is nlso usod to toke water sample for water quality testing when ever nevded. Qeneul guldelines forinstallotton of piezoImeters are as fullcws:

o The piazomoler is to be installcd/isuedat tlecitU of 50 in clituve trorn the çunplng well througlh which yroundwater Is tbelng ltlhdrawn, Thc diametet of the pzoneter shoutd e about 4° to 6
0 The depth of the piezoncter should be san uy I5 Ç0ye ol the yunping weli fror which yroun watet is belng ubstracted. I1,more than one piczOMAters Qre installed the seced piezonieler should rnonitor the shallow ground water regine. It willlucltate ghallow u9 well 0s dccper ground water oqulfer tonltoring.o No. of plozometers to be conslryctud 2 Type of wuter levgl monltorlng mechanlsm choll be as jper below table

S.No

2

3

Quantunof round waler wilhdrawal
(uumvduy)

10

11 -50

60- 500

> 500

No.of piezometers
required

SPECIFIC.CONDITIONS:

1

Monitiring Mechanism

Manual

1

Ilie neasuringfrequency liould te ynthly ud ucyryCy uf mcasuremeni should be up t in. th reporeu mcUsuremennshould be given in netei upto two dgcimal.

Any other condition() thot rnuy bc imposed by (he conccmrd AulnOily

o For easurement of water level SOunder or autonlic watcr level recorder (AWLR)/ Digital Automatc woter level recorder(DWLR) with telametry sycleIn should be uscd for couuracy.

DWLR Wth
Telemctry

o The measurorncnt of water level In piçznctCr should be taken. only after the purnping frorrn the surrOunding tube wells hasbeen stuppcd for about tour to six hours,"

1

o Al| (he delails regarding coordinales. recdoced level (with ro:pect to meun levèl), depth, Zone taped and acccmbly loweredshould be provided fo,bringing tho pzomyCt ilo the HydroQraph Montoring Systern for Ground Water DegA1trient, Utan
Pradesh, and for its validalion.

• The ground water quality has to b rnonitored twic n a yuur duringpre-monsoon (May/Junç) ard po3-nonson(OctODer/Novernber) periocia. Quclity may be got unaly zed tronn NABL. approved lab. Besides, one sample (1 lt capacity botle)
to the concemed Director, Ground Wuter Depuringnt, Utar Pradeslh, for chemlcal anolysis.

o Anyother cite specif:c requirement rcuarding sitety and access for measurçment may be taken care of.

A Permanent display boord chould bu installeu at piezometer/Tube wells site for providing tthe location, piezometer/ tube well
number, deptthand zone 1appcd cf piezoieler/ube wull for stundard refçrencing and iientification.

wdunino.in/opp/^pplicolionForm/DownloadikcgCor
liiculu?Ruyislraliuni0•0AdwndYzg0A:

In cose, anyof the particulars Iinfornuion fuushcd ly the opplican! in his applicalon for issUonce ot tlis permil is tound to be
incorrect duringvcrificatiorn at ony subscuvent slage, th:c perinit is lrable for cancellation.

(A) For Industrlol Uoer; No bjection Certificafe for ground water exiracion by industries shall be granted subjcct lo the following
speclfic conditlons:

33
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thedesicd quantity uf water.
Jiun Ug oniy in nCSSe. where local goVHrnmeril wacr Jupply ujencic9 ura not otble to

i) All Indutrics slall be reqIred ty vdopt lalest waler cfficicnt technologier. $0 Js to reduce dependencen ground water rea0uíCEs.• ii) l industrics abs!rucing ground woter in exness of 100 n/d shall be required lo underlako onnual wuler Hudit tlroychConfederation of Indion Industries (CI)/ Fedorotion Indion Chanmher of Cunmerc nnd Industry (ICCi)/ Notional Productivity Council(NPC) Cer tliedoultors 3nd submil oudit reporto within thre months of unpletion of thc sAme to Ground Wnter Deparunent UluorPradesh, All such indusries shall Le cequir:l to reduce thoH uIoUnd water use by at least 20h over the next lrve yeara throughapproprlc means.
• IV) Constructicnof ubservation well(s) (piycunnetcr)(s) viliunte prçmizos and installation of apprvprlate water levcl monitorinymechanism as rnentioncd in General Cendition no.10 shall benandutory for industrics drawlng/ proposing to draw mora than 10 m

/day of ground waer and. Monitoring of water level shalIlbe done by he projl proyonent. Thc: plezorncler (obscrvatlon Well) shall beconstructed at o mininiun dlstance of 50 m from tho bore well/prodctiun well. Oepth and aquifer zonc tapped In the plezometershall be the sarne as (hat of the purnping well/ wells, Monthly waler level data sall be submitted onllne to the Ground WaterDeperrrIent, UP
• V) Thc proponent chall bc requirud tu adopt roof ton rain wnter harveting/ echarge in the proicct premitAs Iluctrlan which are likelylo pollute ground water (ch.enua, pharrnaccuicul, uys, piqn:nls. pinls. textils, 1anncry, pcsticides/ insecticides, fertilizer s,slaughter house, cxplosives etc) shall store thhr harvesledrain wuler in Surlaçe slorage tanks for uSe in the industry:• vi) Injection of trcatcd/ untrcated woste yater intu equllcr system is strlctly prohlbited.• vil) Industrics which are likely to cuUuSe yround woter pollutiu e.g. Tannng, Slaughter Houses, Dye, Chemiçal/ Petroçhemlcol, Coalwaslheries, other hazardouS units etc. (as pcr CPC8 list) need to undertake ncessary well hesd proteclion measures to encurcprevernliun of ground vater polltution.

(3) Intrastructural Usor: The NO OUJection Certiticale 10t g0:d wate abstraction will be granted subject to he tollowing speclfieconditio3:
i) In cace of infrostuclurc projects thal tequlre dewateri). propurnenl shall be requird to carry out regular monitoringof deWAtPingdiuciurge rate (using a digital water now metr) and submit the dala online ta Ground Water Decpartment, UP as apllcableMonitoring rocords and results ghould be rclninel lhy tl:e proponent for two ycar9. fyt ingpeotion or roporliny us required by istritGround Water Management Council.

• Ii) Instellullon of Sevage Trealnen: Plunts (STP) onall bs ondatur y fur ne projects. where ground waler requirement is more than20 m² /day. The water frorn $TP shall e utiized for toiiet Musling,cur washing, gardening cte

Date :04/07/2022
Place:Gautarn Duddl Nugar

This certificate is electronically generatéd and does not require digltal signature

EAHNoppWAPplicauonFotm/DownloadRogorificato?Reglsuationi0=&AAwndYzg0A
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AUTHORIZATION/NO-0BJECTION CERTIFICATE FOR SINKINGOF NEW/ EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/INFRASTRUÇTURAL ORBULK USER OF GROUNDWATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation

Act, 2019]

Nome of lh Owner

Deuignation

AUTHORIZAIION/ NO-OBJECTION CERTIFICATE
NO: N0C012981

Règistration No.: 202104000017

Conpany Address

Address of the
Applicent

Date of Submlssion

Dlstrict

GROUND WATER DEPARTMENT
(NamamiGange & Rural Water Supply Department)
Ministry of Jal Shakti
Giovonont ol ULLar Prudoslh

(UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

VALID FROM 05/08/2021 TO 04/08/2026

LOcation Particulars

JATINDER SING|

DIRECTOH

Form 8 (C)

01/04/2021

(Seo Rule &()

A20, SECTOR-6 NOIDA

A-20,5ECIOR-6,NOIDAGAUTAM BLUOHA NAGAR

Gautain Buduh Nagar

:UPgWdonllno.in/appeinpplicotionfur/DownlondlegCartfhcoto
2RogtsrationlD-l.Ko+Sjppd

Company Num

Authorizatlon Letter

Appllcatlon Form Sorial
No.

Specimen Signuture

Block

SANDEEP PAPER
MILLS (P) LIMITED

Oownload

35

GTRNO42ININÓ I:

BISRAKH

33.
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Plut N0./Khasra NO.

Ward No./Holding No.

:Partloular of tlhe Existing Well and PunpingDevica

Nate of
Construatinn/Slnking of
tho Woll

Typa ot Woll

rupuse of well

Type of Pump Urod

Opcrntiunal Device

$tralnor Position (For Tubo Well)

MnxbuIn Allonal:

A-0),LLil -o,NUIA

Rate ofWthdrawal

14/01/1470

- (m²hr.):

lodugrial

Dutc of Enerylzatton (ln Ca of LlevIle Pum)

Sulnersalble

Electric Molo

26 00

Maxlmurm Allowable Annual Extrnctlon of Ground Wator:

Munlclpallty/Corporotlon GREATER NOI()A

Laiel8tion ol thiy outllzauOn

Dupth nf thy Woll (ln
motor)

Assembly Size(For Tubo
Well)

II.P. of the Punp

tata of Withdrawol

(nhr.)

14/01/1979

Muzlmum Allowuble
Runnlng Hours Per Day:

urto ul nny chuje of oencrshp nf the j:poged wll Irecti athonzotitIas o bo nhrainel

DEVELOPMENT

AUTIIORITY

26

40.00

n cübc afony yhongc ol uwiershp of the existhig vvel, iieregstratlon haS 1O bc ohtai d,UPTMUoninoiltuaps/Ayulicalh
utuNVOWniuUNOGUorlifionta?Ruletraticml1,Ko1Jpd

5 00

6.00

25.00

Thls Nobjectloncertifirate suthorizes ul owner applicant (uscr) to sinka well in the location specitied at Sl. (2) for,cxtaction of
ground water at a rate not cxceedingtha us shown at Si. (G), lor funtiy Hours per day og shown at S1. (3k), Ant tor tnaxutum

allnwable annualealiuçuon of çround water us shown at S1,. (3%) aud is vald subjcct lo tli obsivnceaf lhe contnlons stated uvVPrlQalGENERAL CONDlTIONS:

49500.00

ler lu: unpyvo of myauutitng oni retunling tie quuntty of oroun: wate Cxtraclvd, every sald user shall affix digitot water Now
meLers (conforming to BIS/ 3 slandards) having lelemetry syste in the alhstraction etructure, which reCord rate and quanturn of

extraction,ot oullet of pumping deviçes and iI| shall be presurucd that the quantily recorded by the neter has been extracted by the

said user, until the contrary is proved. The rate af extraction of ground walar from thy well as slhown in Itern 3(k) hallnot excecd to

the recorded rate frorm water metersS
The concernel Authorlty rcserves hc ight Iu :op extryction ol undwater lon th woll due tu ualty huzada or any other

[eacons:if the situotion so denands

36
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.

Norhangeof localon. dcsig, a:ithgawal a guatir in tepretot liy uxistlna veit as
this celifnuenollhe olc vitlrut

In pag9, ony of the jattulv Informaton lunidlly ho opplioant in his ajpati:an içcUance ol this reyistatln foundtobu-Incorrect tduulng verillcation ot ony uhserumil luyu. thio rejntralivn is llable for cancallation
The Certifioale of Aythorizaloi/ NO0shallbo yalid fur n perlet of livu yyura from the dale of lcoue. Ine annlieant chalthvg-to opplyfor reirwalluougho froon oppi¢alion. al least u1ry days orior lo cxplry of ils validlsy.
Congtructuon of piczomelesnd nstal9tion of digital wmler lv:lrecordorn with telometry sall be mandatoryfor vsor. Denth andzone tapped of piezotieter should be corrnnsurate witlh tnat of the puiping wcll, The data, ohtaincd frorn digitul ruler level
recorders shall be nade avadable to thin office on monthly bsi3• SuldallngsforInstallutlon of Piczomcters ond.tlelt Moulsorin9

liatwrdu $1. (2) ond (') cil
tnisgyl h: GINCeot Allany, /ny Ucyioliors n iliis e hall lGd to

Plezomctcr is a borewell /ulbewell used only fr mccguting thc waler level by lowrting the tupe/ vounder or automptic woler lovcl
mebguring cqulpmcnt. It Is also used lÚ toka water sarn:le for wator quolity tooting when ever needod. (General guldeline9 for
installatlon of picroMAters 1e on followws:

n Tle plozometcr is to be islllel/consrucloy ul tlc ninlmum l f() nds1ance from the puping well thrugh whlch groun
water Is belno willilrnyn The drenyter of the prczom;tor shoull be nhut 4' lo 6.

6 The deptliof the plczorneler lulJ be a noan coc of tlie yult y wcll trom whicth ground wnter is being abstrucicd if,
moIc thnn one plezUl|elers urc tnatniled the se.rd piuometer should iutilur ihc ohallow qround wulr rrglme.It will
fncilitato challow 00 wcll on cdccpei yIvuIU WHIPr Nqtar maniloing

o Nu, uflczometerc to by(nslructed & lype uf water icvel moniloriny wrhnnsm chall be ao pcr beluw lalblu.

SNo

3

4

Quantum of Ground water wilhdrawal
(cum/day)

< 10

1|50

S0 500)

> 500

No.of piezometers
rcquired

1

viurniiring Mechonism

Monual

SPECIFIC CONDITIONS:

1

DWIR With

Telermetry

o The measuring frequency should be monthiy and uccuracy of measurenent should be up to cm. the reported measureinentslioulcl be given In meter upto (wo dednaal

Anyother condltlon(s) that may be imposed by the concerned Aul!hority.

For measurenent of water level soundcr or aulout vwater level recorder (AWLR)/ Digital Automatic wuler level rccorder(OWLR) with telemetry systen ehould he uRed tor.iNMUCy.

0

o Thc mcasurement of waler lcvcl In piezormeler shol be takcn, only ultcr thc pumping frorm the Surtounding tubo wells haybeen stoppcd for aboul fUur to six iours.

Ihe ground water quality has to be monltored tvice in, a year during premonyoon {May/June) and pOst-monso0n

2

All the deluils regardiny coordingtes, teduced lvel (withh especl lo tncan levc), depth. zone taped and ussembly loweredshould be provided for bringing.thepiezorineler into the Hydrogrnph Monitoring Systern for Ground Water Department, UttarPradesti, ond for its valicdation.

Any other site specifn:rrement regurding sofcty cId dUvyyy for measureinent may be token caro of.

(Ocinber/Novernber) period$. Quulily Inay be gol aralyen from NARL approved lal Desies, one sample (1. It capocily bote)10 the concerncd Direcor. Ground Watr Deportrnont, Uttor Pradesh, forcherrnlcal analysis.o APermanent display board should be inslal!cd at piezonieter/Tubo wells sile for providing the location, pizoneter/ tube wellnunber, deptti and zone tapped ul piezomeler/tube well for standard referencing and identifiçation.

· In cose, any of lie parucuiors linformalionfurnished by the applicont in his opplir:ation for iççuanco of this pcmil is luund to beinoorrcct duriny vlheuon al ony subsequent Stage. this petmit is liable fur çoncellation.

3S.
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yruI nauctrial U3ar: Nu Qbjection Gerificat lo ground woICr Extracilon by industrins 9hell be giunled subect to ihe followingspecifc conditiun:

) No 0bjeclion Certiicalesha!! be yrented only it X0h oscs whcelocal qovcrOnt wuer cupply Hyencies ar not able to supplthe desiexl ruruntily vf vntrt
li) All Indugtrles chall be rcquiret ty uupt lutext walu ullicicn: lecuolays U O, to reduGe dcpendoncu om ground watct resourcesI)- AlI fnduotrlas abotroctinp Qround walec In cxc9ss of 100 rn°t shallbu rrquited to t k ariunl wutet AUUil-lhrOUghCpifcderatlon of Indien Indutrlce (CI1)/ FederatIon indisn Cinsmber of Cemmorce nnd Industry (FICCI)/ NatlonalProduetity Coueit(NPG) Certificd oulitors and CUbmit oudit repuuty within tnco moutls of conmpletion of tho gorme to tiuund vator Department UttarPradesh. All ouch industuies shall be requircd lo sctuco thcu yrund wotct use by ut least 20% over the ext ive yvurs throyghappropriote means.

Iv) Construction of olbservotion well(s) (o20mçtc:)isj with he premsca nntinstelation of appraprtotc woter leveltrionltoritngmeclurnlcm us menliuned in Generel Cnditión no.10 shall bho mandalory fyr medustris drawing/ propocing to draw more than 10 m
i* 7day ot oroyndwatrr ond. Moniloring of watct Isvel slhol! be ton by tl1o roicct nropanont. he piczomater (observatlon well) shall beGonytrunted nt nsininyn distance ol 50 m from thn tote wall/piozlucton well,. Depth and anuifor z0no topped in the piezutneteruholl be the amy DA lhatot the punping welt/ welly Munthiv ator lovol data chall be submittud ollng to tha (Stount WaterDeportent, U!

V) The proponenl ulall bç rcQuney lo adopl rool top (pin watcr horvesting/ recharqe in the project pramiscg. Inductri which urç likulyto pullute ground water (chemiçal, plarnnacuutical, dyes. pigments, nnints, textilco, tennery, pesticides/ ingccticides, fer lilizers,slaughtcr houte, cxploslves elc.) shnll store he harvestcu raln watyr In surluce storoge tanks for u3e in the industry.) tijectlonof treated/ untieatcd waste woter into aqullcr systCm is eteletly prohlbited.
i) Industries whlch are likely' tocaUse ground vwater pollutiun e 9. lunning. Slaughter Houses, Dye, Chemicat/ Petrocterilcat, CoolYosherles, oiher hozardous units"cle. (ac per CPGO lis) ced i0 underlak nCCC8$ary well head protcction meusurea tu enguraprevention of yound water poltucn

(B). Intrastruoturel uUcor: The No Objcetion Cortíe:ate fat ground warer alstraction will bo yronted xubject to lie tollowing specificconditions:

) In cosc of infrustrvclure projccls lhel quitç dewateriy. propuenl yholl be rcquircd to carry out regular manitoring ot dowatcrinG(discharge (ule (usiny a digilal woler low mele) ond ourmlt tise dala onlinc to Ground Woter Department, UP an opplicableMoaltofng records and resulty should bu relalned by the propenent for two years, fur inspectlcn or reporting gs required by DistictGUynd WYeter Mmagcnnent Counell.
D Installalion of Sewage Iretment Plants (sTP) sll bemandalory for new jrujecis. where yrOund water requiterient is more than20 m /doy. The water trom $TP sta:l be uilized tor toiet tiushg. cat waling, goucdeing etc

-Oste :04/07/2022
PlxuGautem Duddh Nagar

This certificate Is electronically generated and does not require dlgital slgnature

UPgoaine hYappslApplicatonForm/DownloadRogCertillcato?RugisrationlD=LIIXO:
SIpp4=

tiei

4/4

36.
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AUTHORIZATION/NO-OBJECTION CERTIFICATE FOR SINKINGOF NEW/EXISTING WELL FOR INDUSTRIAL/COMMERCIAL/INFRASTRUCTURAL OR BULK USER OF GROUND WATER
|Under ection 14 of the Uttar Pradesh Ground Water.Management and RegulaionAct, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE

NO: NOC017402

Nome.uf Uie Owner

Dgsignatlon

Registration No.: 202104000116

Company Addrosg

Address of the
Applicant

Dato of Submisslon

(UIS10(1) of the Uttar Pradosh Ground Water Managernent and Regulatlon Act, 2019)

Distrlct

GROUND WATER DEPARTMENT
(NamamiGange & Rural. Water.Supply Department)
Ministry of Jal shaktl
Government of Ullar Pradesh

VALID FROM 05/08/2021 TO 04/08/2026

L.0cation Particulars

JATINDLR INGH

DIRECTOR

Form 8 (C)

A20, SCCTOR-6, NOIDA

00/04/2021

[See Rule 8(1))

A-20,SECTOR-6,NOIDGAUTANM
BUDHA NAGAR

Gautam Buddh Nogar

gnoontnsuVaýpsApptlcauonformVDonloadRoÇC
artiftlcato2RogistratloniU=CDA17dAReCE

Compony Name

Authorlzation Lctter

Appliçotion Form Serial
No,

Specimen Slgnature

Block

SANDEEP PAPER

MILLŠ (P) LIMITEL

Downlood

GTON0421 NINOnG0

BISRAKH

1/4
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:.

Plot Nu./Khagra No.

Word No./loldlng No.

Partlcuiarof the Existing Well and Pumping Device

Date of
Constructlon/SInklng of
the Well

Type of Wl

: Purpose of woll

Typo of Punp Usod

Operatlonal Dovlco

A 20,3ECTOR-6,NODA

Stralner Posltlon (Fur Tube well)

Maxlmum Allowable

14/01/1979

Rate of Withdrawal

(n/hr.):

Iube Well/Boring

Industrial

Submersible

Data of Eñerglzation (In Casc of Electric Punip)

Elcctric Molor

25.00

Maximum Allowable Annual Extractlon of Ground Wator:

Municlpallty/Corporotlon GREATER NOIDA

Dopth of tho Well (n
meter)

! Aa99mbly Slza(For Tube
Woll)

H.P of the Pump

Rate of WIthdrawal
(m?/hr.)

14/01/1979

Maximum Allowable
Runnlng Hours Per Day:

• In case of any changc of ownership of the proposcd well, (resl authorization has to be obtained.

DEVELOPMENT

AUTHORITY

26

40.00

7.50

In cose of eny clhunge of ownership ol the existiny well, frcsh regisltution has to lr obtained.
VPgWdonlino.l/oppsiAypllcaionForNDownloadregCorlincaoRogistrationlD=CDA17dARoCE=

25.00

1.00

Ihis No-0Djectlon certlicste nuthorlzes tle owngr opplicpnt (user) tu snk a well in the lovation opucificd,at SI. (2) (or extucion ygivund waler at u role not exceeding that as shownat SI. (3), tor Runnin) Hours per day as chown at Sl. (3%). and for maximumollowable eniuol xlraction of ground water 03 shown ulGI. (3k) und is vald subjccl to the ubyervancc ot the conditions stoled overleu!GENERAL CONDITIONS;

25.00

No change of locntion, design, rate of vvithdrawol and punmping device in reupect of tlie propscd well as indicated at SL (2) and (3) ofthis certificate shall be maue without prior permission of tle Cormpetent Authorlty. Any deviation in this regard shall lead tocancellation of thig quthonzulion
• For the purpose of measuring and recordng the quantity of tound water extracted, every said user shall affix digital water lowmeters (conforming to 81S/ 1$ standards) having telemety syslen in the ubstraction strycture, which record rute and quantum ofextraction,at outlet of pumping devices and il shall be presumed that the quantily recorded by the meter has been extracted by thesoid user, until the controry is proved. The rate of exltaction ol ground water from the well as shown in Item 3(k) shall not exceed tothe recorded rate from water meters

The concerned Authority reserves the right tn stop extraction of gronnd vater Irom the well due to qualily hazards or any other
reasons, if the silugliun vo dCimnUs
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wUye on incatuon, design, rateof withdlrawal and purmping dcvice in encct of the cxisting wcll as indlGatcd at 31, (2) Hnd (3) u!

this certificute shalilbe made without prior pgrMIsEon ol the Cumpetent Authorily. Any deviatiun In this regard slall lend to
cailcellatlon of this regigtration
In co38, 8ny of the particulors linornation lurnished by th ppplicunl in his application. for issuonce uf this rjistratlon la found lo be
incorrect durlig verification at any subsequent stage. thix ogistralion is lhable for cancellationThe Cortificale of Authorizntion/ N0C shall be valu lr a peiod ol fivc yeors (ron he dule of issu The appllcant shall lrvg to 1p0ly
for renewal through a fresh applicotign.at Jeagt nincty duys prit to expiry of ils validity,Conztruction of piczometors and installulion of digital wuIer tvel recorlyrs willh telemery chall be mandutury for user. Drpth ond
Zone tappcd of piezorneter slhould be conengurate with hot of the yutrnpingwell. The data,obtalngd Irom digital water level
recordcrs shall be made available to this offica on monthlybasis• Guldelines focInstallationofPiczumeters nd tholtManitoiug

Piczometer i a boI Cwell /\ubcwcll uscd only fou rneasurity tie wator level by lowerlng the tope/ soundHr or automalic wali loveimeasuing eqipment. It is also used to (uko water sanple fot water guahty tosting when çvur necdet Gcncrol guidellncs forinstallationof piczorneters ue us follows.

° Ihe piconeLG I8 10 Dê inetalled/conslructcd el the nininyn of S0 m distantxg frin the purnping well through which grOundwater lo bcing withdrawn The diameter of the pizomeler should be about 4" (o.o The deplh of the plezoireter chould be same us iy c0s0 of the pumplng vwcll from which ground wulcr Is being.abstraclc0. 11,mre than one piezometer arc installed the socond piczometer should monitor the shallow ground water reglne, It wlil(aclitate shollow a9 well as cdeeper ground water Gquiler oitorin.o No. of pizumeterc to be constructed & Typa af wato level monitoring uneçhanisin shall be ax r halnw tablo:

S.No :

2

4

Quanlum of Ground wote withdrawul
(cum/day)

: 10

11-50

50- 500

No.of piezometers
IHquired

1

2

SPECIFICCONDITIONS;

Monlturing Mcchanism

Manual

u The nensurng frequeny should be montlly and açcuIuGy ol nasurernent shoulJ ye up to cn. t11" reporied ineasuremenshould e given in melor uplo two ucimal.

Any other condition(s) that moy be imyosed by the çonccrned AUInority.

1

o Für ieasurernçnt of waler level soundcr or nuloatlc waler level recorder (AWLR)/ Oigital AUtornatic waer leval recorder
(OWLR) with telemetry systern should be used for tçcuracy.o The tcosurement of water level in piezormetcr sliould be taken, only after Uhe pumping from tlhe surroundiny tube wells hac
becn stopped for about for lu slx hours.

DWR.wIth
Taleietry

'o Ailthedotils regardlnq coordnatos, reduced levcl (vithiespcci to mcan level). depth, zone tapcd ond assenbly lowered
should be provided for lnininy the piezometer into the Hytrngraph Moniloring System for Gtound Water Dcpartment, Utar
Pradcsh, and for ity vulidation,

o The ground water qualily has to be nonitoIeU (WCe in a year durng pre-monsoon (May/ June) as postNIOOn(Öctober/Novernber) riods. Quolity ay be got annlyzed from NABL approved lab. Besides, one sarnple (1It capacity bottle)
to the conçerned Dircctor, Ground Watcr Departnent. UMar Prodesl, fur chemical analysic.

KOdnllno:n/appl^ppllcotionfForm/DownloadRegCortuficalu?Reglstra:tuni0=GDA170ARoCE=

A Permanent display board slould be installed ot piezoneter/Tube wells site for providing the location. ciezometer/ tube well
numher, dapth ond zone tapped of piczometer/tube well for standurd referencing and identifiction.

o Any other site specific requirernent regarding safety Id access far mcasurement may be taken care of.In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
Incorrect during verificotionat any subsequent stuqe, this permit is liable for cancellation.

374

34
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wror Industrial User: No Objection Certifiootc for ground waer cxtraclcn by irndustries slhall be granted subject to,he followin0specific conditions

) NO ObjCctiôn Cer llficate Ghallbe giantl Qnly in a:hra whet: lveo! oovuIIl water vupply agencie ure not able to Supplytlie desired quantily uf water.
ii) All indUstries slhal be requiryd to adopt lutest water lficient tochnelouies so 0s to reducc dcpcndence on grOund water recoirces.
l) Allnduçtricgabctraoting ground wnter in cauca0 ol 100 dslullna required to undertoke annuul water oudil through
Conteceration of Indian indstries (Cll)/ Federation Indian Clhumber of Cormmerce nnd lndustry (FICCI)/ National Productivty Council

NPCoortied nuditurs und submit eudit reportš within three rnonths of curpletion of the same tu Ground Water Daparument uttar
Predech. All such industries ahallberequired to reduce thcir gruund water use by at lenst 20% over the next five year through
opproprlle meano.

Y)CoNstruction of observatiun well(lc) (piezomete:)'s) within the prcmises and inslallalion of oppropriate vuler level iorilyring
mechanism as nietioned in General Condition no 10 shall be rnandatory for irustrles drawing/ prosposing tu diaw morethn 10 m

/d0y of grourndwater ond. Monitoring of water level shall be dong by tie project yruponent. Ie plezometer (observation wel) shal be

constructed at o minimun distancg of so m trur the borc wel/produclion well. Depth ond aquifer zono luppod in the piezoieier
shall be the same as thai of the purnpirng wel/ well. Montily woter level dato ohell be submitted orline to tha Sround Water

Department, UP.

.) The broponent ahal be requircd lo ndopt roof top rain waler harvesling/ recharge in the project prermises. Industries whieh re likey
to polute'giound water (chemical, pharmaceutcal, dyes, pigments, painls, textlles, tannery, pestaldea/ insecticides;lernilzers,

glaughter iouse, exploslves ctc.) shall store the hanvcsted rain water In surface sterage tnks for use in th Industry.
• vi) lnjeclion of trealed/ untreated waste water into aquiter systerm is strictly prohihitcd.

Y) nodStries which are likcly to cautc ground water pulluion c.o THung, Sluuuhtor Flou:se3, Dyc, Ciuenjl/ cuoGheicul, (iOal

Waaheriey, olhcr hazardoU3 nits ctu. (ns per ChC ist) nel oynderlake ncccanry well lend rotection neISures tD ensure

prevention of grvund wate pollbtlon.

(B) Infrastructural User: The N Objectioni Certificae for ground waier abstracton will be granted subject to the lolbwlng speclhc

conditions:
) In case of infrastructure projecls that requiro dewatering, pruponent shall tbe required ta carry out regular moniloring of dewatering
discharge rate (using a diyilal water liow mete) and subinit the data online 1o Ground Waler Department, UP as applicablo.
Monitoring recrds and results should be ralninod by the proporent tor two yenre, for ingpction or reporting ov roqulred by ictriet
Grond Water.Maragenment Council.

i) fnstalltlon of Sewage Treatmenl Plants ($T) shl ire nendatory (or new projects. where ground water requicinent ls more lhn
20 m /day. The water from STP shll be utilized for toilet lushing. car washing, gardening etc

Date:04/07/2022
Place:Gautarm Buddh Nagar

This certificate'is electronically generated and does not require digital slgnature

Upgdonlino.in/apps/ApplicatlonFormDownloadRogCortifrcale?RegistrationlD=CDA17dARoC
414

Ao.
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BHARAT OIL & WASTEMANAGEMENTLTD

Pragai Rothtagi

SalcsCoinator
alsbharatol.com

T

M/s.

Passionately Protecting Mother-Nature
e Since 978

MEMBERSHIP CERTIFICATE

Sandeep Paper, fMillsPvt. Ltd.

A- 20, Sector - 6 Noida201301, UP

Gata No. 672,706Cha ViI. KumbhiAkbarpur Road, NH-2 Kanpur-Dehat-209101, UP

Member #

Authorized Signatory

(BOWME)

Www:bharatol:con

is a registere,nember of our facility

For Bharat Oil & Waste Management Ltd.

for safe, legal &scientific DisposatofHazardous Waste
BOWME

Digitaly Sigied By:Pragati Rohtagi

Dale: 2023-07-18 15:08-22

P:4936.176240
D HVbEPYo4DVbeydUUjqGaw*

Cick hore to E-verify

A

One may vetify açtive membershipby calling

Bharat Oil & Waste ManagementLtd, at

011-4100 0710,2621 6466 or Emailsalesbharatoil.com

BOWMLIKI3462/19

August 01, 2024

AL

BOW

eASEMAN

OWMSML

BOVML B

ROWoW
OWM

yAL

BOWIAL

BCML

NSBOW
LWML

BOVBOVLBoWwBOWMIO

KANL
WML

BOWM

MLI
B

OWIOG

WNBO

PAN
NY

WMLB

0harato

l:coNBo

ROWML
ROW

BOMHL?K/3462719

Sunder K Kukreja

/Scan & Verify

For Bharat Oil & Waste Management Ltd.

GM (Admin & Fin.)

sales@bharatoil.com

Digitaly Sgned By:Sunder KKukrea
Date: 2023-07-18 15:09:09
IP:49.36.176240

D: XUHqoPHSTTRJOHENVSDvg=
Cick here to E-verify

Authorized Signatory

*Membership is subject to the terms & conditions ofagreement & may be terminated by BOWML,
upon non-payment ofdues/ payment..
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ARN::3b35a72a4eb0d88a88b4f93338245cb4b88bb203f990ef93d0f6ef6fcf149f66

ACKNO: 142313126513448

BUYER /RECEIPIENT

AckDt :31-Jul-2023

štatus : Active

201301, India

PAN :AAACS2799F

Sandeop' Paper.Mills Pvt. LÍd.
A-20, Sector - 6,Noida, UTTAR PRADESH

GSTINIUIN :09AAACS2799F1Z2

201301, India.

POS: UTTAR.PRADESH - State Code: 09

NSIGNOR

STATE CODE :09

1

indeop Paper Mills Pvt. Ltd.

PAN :AAACS2799F

SL

2

A-20, Sector-6,Nolda, UTTAR PRADESH

NG

Bharat oIl & Waste Management Ltd.

GSTINIUIN :09AAACS2799F122

Gata No. 672,706Cha Vill. Kumbhi,Akbarpur Road, NH-2

Kanpur-Dehat,UTTAR PRADESH - 209101
STATE CODE :09

33.2

GSTIN/UIN :09AADCB1158N2ZF

PÁN :AADCB1158N

37.2

CIN :U11201DL2007PLC160944
FMall:sales@bharatoll.com

B3010
B3

Category Description Of Goods

HSN/SAC

999432

Hazardous Waste Disposal.Services

TAX INVOICE

33.2 - Contaminated cotton rágs or other cleaning materials

37.2 -Ash from incineråtor.and flue.gas,cleaning residue

Plastic Waste

Total

Taxable Value

Involce No.

KISERI2255/23-24

24,925.00

24,925,0o

Customner ID : 5151

Total Taxable Value

1. We declare that this invoice shows the actual price of the goods described and that all

particulars are true and correct.

Supplier's Ref :- CHALLAN NO: 022

2. Interest @ 24% per annum payable it the bills is not cleared/paid within 07 days of
presentation of the documents.

Dehi 10065.Tel: 011-41000710/26216466/97177o6048 sales@bharatoil.com
4Bil/ Invoice is final, if no dispute notified in writing with in 7 days of Invoice.

P.O. NO 1

WTS Referenco No

70480

SEAL No ;

Escrow Fund999432

Round Off

Grand.Total

sGST.

CGST

Amount Chargeable (in words) : INR.Twenty Nine Thousands Four Hundred And Twelve Rupees Only

Tax Amount (in words): INR Four Thousand Four Hundred And Eighty Seven Rupees

Declaration:

3. Please pay only by RTGS/NEFT/DDICheque; IF DD/Cheque then Pleáse send to with

payment advise BOWML, Attn: Accounts, 11 LGF, Community Center, East Of. Kailash, New

999432

5This bank account number is ONLY for this specific involce. Please use thebank,Ac
printod oneach invoico to get proper credit against the specific involce.

999432

Only

999432

Form -10: 76590

HSNISAcQuantity Rate()Unit

LRNO.

.Rever

NO

iCentral Tax

Rate.():EAmount ():
9.00

780

960

Charge Applicable:

1,747.00

2,243.25
2;243.25|

WCNO,:
BranchAdd

:

IFS Code

Bank Name:

19.00

8.00

19.00

5%

9

KG

Rate ()
9.00

KG

KG

KG

State Tax

Dated
27-Jul-2023

.Manish Kumar

Accountant

sales@bharatoil.com cick here ta p-voniy

Mode/Term of Payment

Prdnted on 27-Jul-2023 02:57

Supplier's Ref Dated :- 18

Jul-2023

(1s ORIGINAL FOR BUYER)

P.O. DATE

IP: 49.36.176.240

WTS Dated
18-Jul-2023

Vehicle No : DL1LAE 6593

Amount(R)
2,243.25

Eway bll : NA

2,243.25

Axis Bank Limited
BOWMK002255X2324
LajpatNagar,New Delhi

UTBOCCH274
for Bharat Oil & Waste Management Ltd.

LR Dated:

Box/Cases :

Pleaseuse ONLY the IFSC code and account numberiRTGSINEFT.for automatlc reconcliation.

Date: 2023-07-27 15:07:35
Digtally Signed By:Manish Kumar

ID: Su1Vju8OeziZO9nDnCoDVg=

Amount ()

133.00

42

6,240.00

18,240.00

312.00

24,925.0o

2,243.25

i243:25

729,412.00

E. & 0.E

Total Tax Amount

0.50

4,486.50

kanpur Banam

4,486.50

eMen
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2:Sender'sAuthorization No.

3Manifest Document No.

4 Transporter'siNäme & Address
(includingPhone No. and email)

5:Type of.Vehicle

BcCupier's Name & MailingAddressA
(ncluding PhoneNo,andemail);

6 Transporter'sRegistration
7 Vehicle Registration No.

8 Receivers Nanme & Mailing Address.
including Phone No. and.email)

9aReceivers

12

MANIFESTFORHAZARDOUS ANDotHER WASTE S.No.U

Aüthorization No.

() UEPPCBIHOICon-B-842018/548 Valid upto: 31/03/20233

RenewalApplied on dated 09-02-2023

Eorm

13:Special Handling Instructions &Additional
nformation

14:SENDER'S CERTIFICATEL

Typed:Name &S amp

Typed Name & Stamp:

Wa

FORM10
eSee rufe19 OJ

15 Transporter Acknowledgement of Receipt of Waste

16.Receivantifica
other Wste
Typed me &5ta

Signätüre

() BHARAT O|L'&WASTE MANAGEMENT LTDU BHARAT:OIL&WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee:Lakshar Road,
Roorkee247664 UK, Tel, :08874207664.
e-mail:sales@bharatoil.com

Signature:

Aec No

ceiptof Hazardous and

Signature:

(Truck/TankrSpecial Vehicle)oo

DEASGE
)BHARAT. OILCOMPANY ) REGD.

E18ite|V:Sahibàbad:lndüstrialArea
Ghazlabad UP201010Tel01204167924
e-mail:sales@bharatoil.com

10Waste Descijption hc wadte Bole ASherY Coth11Total Quantity
No. of Containers

ATASTEMAO

Copy torSRCB

Valid upto: 31/12/2027 3

BOYN

ENos

4BOW

017437/UPPCBIGhaibad(UPPCBRÒJCTOIBOth/GHAZIABAD2023

LBOW

Gata#672&706 Cha, SikandraRoad; NH-2, KumbhiVill.
Tehsil Akbarpur Kanpur Dehat, ÜPBTel: 0512-2285296

e-mailsales@bharatoil.com

LBOWYPANUWMLBO

algovernmentregulations.

wML
BM

(i)1403UPPCBIKanpurDehat(UPPCBROYHWMIKANPUR DEHATI2018 Valid upto:30/04/2023

RenewalAppliedondaed 21-02-2023

(Solid/semi-Solid/SludoeIOiv Tarry/Slurry/Liquid):

MonthDay

Donot throw Drums fromtruckIncáseofleakagel
seapageüse Washing soap at point of leakto stop its

akage.

BCML

Month: :Day $Year

W

hereby dedare that the.contents of the consighimentare. fulyand accurately.
described above by propershipping name and are categorised packed, marked
and labeled and are in all fespects inaccordingtoapolicabenationcoditionfor transport 6v roa

MonthDay Year

Year
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SI. No.

Mis.

REEL NO.

4

z09E122

Sandeep Paper Mills (P) Ltd.
6STNOroDEBIsN7E

Time of removal
GRNo.

CHALLANITRANSEERINVOICE

WEIGHT:

Factory : A-20, Sector.VI, Noida, Dlstt. Gautam Budh Nagar (U.P.)

022

DESCRIPTION OF GOODS

date.

Following goods are sent to youas aresult of sake / for sale /as stock transfer /for repait

REEL NO.

Factory :0120-2422757, 2422758
0120-4208803, 4208804

WEIGHT

Date

QTY.

Pro-authontiglted by

WEIGHT RATE

Name

Signature

Áuth. Signatory

Sale/Transfer Invoice No...ans Sande Fper MG vtd:

Status

AMOUNT

17Y7

ate

44.
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AN:50477a822daßeböoda564dbbaf26b3371271aa453155tc35i925i9a3di8c9r3b
ANKNO942312824478655
EKDE30-May-2023

.BUYERJRECEIPIENT

SahdbepuTARPRADESHPYLLtd:

201307tHdla: .

GSTINUIN09AAACs2799F122:

PANAAACS790F

201301, Indla

POS UPIARPRADE8HSRSa

SandeepPapert MilisPr.Ltd.

FTATE CODE:09

2

A-20, Sector-6,Nolda, UTTAR PRADESH

ENO

stINÚINSO9AAACS2T99F1Z2
PANEAAACSI9DE

SCategory

Bhafat oll& Wasto.MansgementLtd.

332

372

oata No.672,706Cha Vill,Kumbhl,Akbarpur,Road,NH2Kanpur-Dohat,UTTARPRADESH209101:
STATECoDE:09 *

GSTINÚINEO

83010

PANSAADCB1158N:
cN:U1201DL2D07PLC1sö944

EUMAI lcsbharhtölcomA

NISAC

T20DÄADCB1158N2ZF

99943240

TakiAmoun

Déclaratlon:

BR3Plastlc Wasta

peclploniorotGbad

HazatdousWaste Dlsposalservlces
332-Contami ootton tagsor.other cleantngmatertals

372-Ashromnclnerator.andtlue'ges cleanlngrèstdue

TAX INVöICE

InvolceNo.,

KSER1D5u3-24.

cùttomter.ID5151

SupplletRefs CHLLANINO,06s

PÖ;NO

housaid two Hündred'And:Seventy.Níne Rupees Onty

3BNCIvoloe is nral/npdisptte notnedin.wtibgwithin7idaysof Involce.

WTSReferenceiNo
68309.

SEALNG5

Amount Chargeahle (trwords)aINRFouftebnhousandsNitieHondrèd AndFoty TwoRupee only

:SGST:

Escrow:Fünd. :999432

TotalTaxable Value

CGST

Round ot

Grand to

EömtO3316

HSNISAC|QuantyiRate'(3ünit

Reverse Charge Applicabfe::NO

999432

994324s
999432 480

barikaccoutnumbdrONEYtorthlsspecilcInvótce Please usthe bankAa prtted on
adh lnvöjco to.gorproper crpdit agalnisttie'speciflcInvolco.

Totäl12603:0o39.67

2anterest a2per'annüm peyäble t thebllsishötcdeared/pald,wthirio7days:ot presentätlon otthe ACNOdocuments, -iBranch Add:
3Plsása pay onlybyRTGSINEFTDD/Cheque;1FDD/Chequsthen'Please'send to with, paýrtentadsoIES Code

BOWMLAn Atcouits,41:LGFÇommurltyCeriter, EastOtKallash;New Dålhi:110065Tél:011
410007So/Z6216486I9717706048 salesobharåtoll,com::

3.

898.00

19.00 KO

8.00 KG

1.00

9%

Taxable:VälusCenträliTaxSState Tax

9%

:

KG

KG

MantšhiKumar
FACcountant:

salesobharatollicomc!

ARleBarikLImlted
BOWMKO01054)%2223

LJpit

Printedon 294Me 2023 03:271

ORIGNÁLFOR BUYER)

JGeneratedfromiWaste racking&ManagemeritSystemArSFotwww.bharätoNd

Dited:
29-My-2023

ModerTemofPayment

UTROCNewDeth!

Ror Bharato&WitManagement Ltd,

Sun

2023"
P.O:DATE

wTSDited.
25May:2023

Vehlele.NoUP168T9629

LRDated :

Box/Case:

1139.67

ted325-May.

N

NERS

Ratë(Anount(aRt(Amount ()YA2;663.00|*:00 13967*O0g

Amount (z)

57.00

3,320.00

4s.

9,120.00

1:We déclare:thátthls Inyolcoshows'thieactual.prico.of.thegoodsdescribedarid thiatall.partlcylars aro :automaticroconclfatton
Please use ONLYhe IESCcode anddccount numberbelowforRTGSINEFT for t

truo and corec.
BankName

166.00

ESJOtalTaxAmount

:12,663.00

1;139.67

1,139.67

14;942.00

2T9,34

139/87gevg*.2.279.34
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MANIFEST

ASName & Mailing Address

ng Rhone No, andemail)

6enders Authorization No

Manifest Document No.

Transporter's Name & Address
(including Phone No. and èmail)

51yPe of. Vehicle

6 Transporter's Registration

7Vehicle Registration No.

8 Receiver's Name &Mailing Address
(including Phone No. and email)

t9,

aReceiver's AUnorka

10 Waste Description

11 Total.Quantity

(ii)
UEPPCBIHOJCon-B-84/2018/548 Valid upto.31/0312023

Renewal Applied on datèd 09-02-2023

No, ofContainers

12 Phyical. Form

13 Special Handling Instructions & Additional

Information

14:SENDER'S CERTIFICATE

TypedName & Stamp

16

No.

Typed Name& Stamp

FORM10
ISee rle 19 (1)]EFORHAZARDOUSANDOTHERWASTES.No.

StOTyped:

15 Transporter Acknowledgement of Receipt of Waste

Na& Stay

Signature:

u) BHARAT OR& WASTE
MANAGEMENTLTD:wBHARAT;OIL & VWASTE MNAGEMENT LTD.

Mauza Mükimpur, Roorkee-Lakshar.Road
Roorkee 247664.UK, Tel.:08874207664
e-mail:sales@bharatoil.com

Receiver'seifice foN Beceipt of Hazardous

otherWasfs

Signature

A0So lanNNoidg

st

Signature

Vehicle(TruckTankerSpecial.)

UP16B9629

e-mail:sales@bharatoil.com

LE

Valid'uptö: 31/122027

ALBOWlo

BOW

) BHARAT: OILCOMPANY ), RÉDHEto
E-18, Site-IV, Sahibabad Industrial Arean

Ghaziabad, UP-201010-Tel.: 0120-4167924,

BOW

YSolid/Semi-Solid/sluag

opy:for SPCB

316

nL
BCm

BOYO

Gatat.672:8706 ChaSikandra Road,NHE2Kumbhi:Mila
UP Tel:05.12-2285296

Tehsil Akbarpur Kanpur Dehat;UE
e-mail:säles@bharatoil.com

Month|N Day

)174437IUPPCBJGhaziabad(UPPCBROJCTOBoth/GHAZIABADI2023

Nos

L B

ABOW

(ili)
1403/ÚPPCBIKanpurDehat(UPPCBROYHWMWKANPUR DEHATI2018 Valid upto:301042023

Renewal Applied on dated 21-02-2023

Plaste laste Paden fAsh oily

H&o.kaKgior M

Month Day

e/Oily Tarrý/Slurry/lLiqutd)

Do not throw.Drurms from truck. ln case of leakagel;

seapage use Washing soapatpointof leak tostop its

leakage.:

3

B

Lhereby decdaethatthe contents ot,the consignment are fullyand accurately

described above by, proper shipping nameand are calegorisedpacked,marked,

andlabeled.andare inallrespectsin proper:conditionforransport by Toad

accordingtoapplicablenationàl government regulations

Year

OSSo23
MonthDay:aYear

Year
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R No.

M/s.

hicle N

si.NO4

me of removal

CHALLANTRANSFERINVOICE

REEL NOWEIGHTREEL NOwEIGHT

Sandeep Paper Mills (P)Ltd.
FactoryA-20,;Sector-VI NOida Dist Gautam Budh Nagar(U.P)

SO date

Date

Eollowing goods are sent to:you as aresült of sake ,for:sale l.asstock.transfer. Lfor.repatr

tDESCRIPTIONOFGOODS

Factory0120-2422757 2422768

ahe
Proauthenis

WEIGHT

01204208803:4208804

ACth, Sinatory

Salel:Transfer.Invõice No,

Signature

;Status

RATEAMOUNT

rSandaogat PvtLEtd.s
Date

Nameihodsnatory
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GSTIN 08CILLPS3G22P1Z:

Reference HTCLSPMI2023|June

Issucd to:M/S Sandeep Paper MillsPuLTDAuthorization NoRPCB|11755

GSTINTAUIND9AAACS2799F1Z2

Date: 15July:2023

Month:

Jüne

2

Thisis to certify that wehaveireceived the.followingQuantitiessent by. M/S sandeep Paper Mills
PVt LTDSituated A:20,gector:6, Noida-201301 Gautam:BdbN

same oQuantity, has beeniprossed:Aspernotms.ofstate pollution control.board

ESR:EDATE

Hlaihi Thding Comypuny

Receipt &Processing Certificate

28/06/2023834

AUTHORIZED SIGN

DEALS INIALLTYPE OF INDUSTRIALALTERNATE FUELAN

Vehicle.Wise Receipt Details are as Under

TyperofWaste Materlal

PlasticWaste

Total

EORHARSAITTRADING COMPANYE

BItL/CHALEAN NOBILV,CHALLANNEWEIGH TRUCKNO
WEIGHTME)AETER MOISTURE

Kradin

Jalpur

24.240

24:240

Utar Pradesh (india) and

auantity.Received( M1.)

22:300

(MTJE
22:300

22300

CERTIFICATE FORJUNE MONTH

RI14GA10182

PEASTICEVWASTE (RECYCLABLE)E

NotPwalyaNeatvitoCemsrte aat Ghitorgah Ra)

MGEasB21nant30234malpakasiaebB20tTAlcOM
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Invoice No.

Dated
Place of Supply

ReverseCharge
GR/RR No.

Transport

Billedto

: 834

Tax Rate

N

HARSHIT TRADINGCOMPANY

28-06-2023
Rajasthan (08)

:999

Rupees Zero Only

VILLAGE BAWALIYA NEAR NUVOCO CEMENT

PLANT, CHITTORGARH,RAJESHTHAN -312001

S.N, Description of Goods

IN JUIN : 08CILPS3622P1ZI

Terms & Conditions
E.& O.E.

SANDEEP PAPER MILLS (P) LTD.
A - 20, SECTOR - VI, NOIDA, -201301, GAUTAM BUDH NAGAR ( U.P.)

GSTIN : 09AAACS2799F1Z2
Tel. : 0120-2422757-758 Fax :0120-4208804

emall : sandeeppapermolda@rediffinal.com

: LAKSHAY ENTERPRISES

1. PLASTIC WASTE FOR DISPOSAL (NOT FOR SALE

is not made Immediately.

/28-06-2023

Taxable Amt. IGST Amt.

1, Goods once sold will not be taken back.

IRN : 3d7727fee59822e21f6f01la02bced 598ef62a28f53d43e36a877cae0d5e36ea

BILL OF SUPPLY

Total Tax

2. Interest @ 18% p.a. willbe charged if the payment

3. Subject to Uttar Pradesh & Delhi Jurisdiction only.

Vehicle No.
|Station

Duplicate For Transporter Copy

E-Way Bill No.
Documents Throu
P. O. NO.

Shipped to :

CARGO POLICY NO: 34070021220200000017

HARSHIT TRADING COMPANY

GSTIN / UIN

VILLAGE BAWALIYA NEAR NUVOCO CEMENT
PLANT,CHITTORGARH,RAJESHTHAN -312001

HSN/SAC

Code

RJ44GA1018
Chittorgarh Rajeshthan

391590

LAKSHAY ENTERPRISES

Receiver'sSignature

: 08CILPS3622P1ZI

Ack.No.: 142312969507016

Qty. Unit

24,260 KGS

Bank Details : KOTAK MAHINDRA BANK, MAYUR VIHAR DELHI, A/C NO.-9712385511, IFSC - KKBKO000203

Reel

24,260

Ack. Date 28-06-2023

Price Amount(Rs.)

0.00

Grand Total

0.00

0.00

0.00

for Sandeep Paper Mills Pvt. Ltd.

Author[sed Signatory
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A1122:19775

LAEJECTTO

JAPUR

JVESDICTION

O

LAKSHAY

ENTERPRISES

SNNO.ÜSACVPVG170017L

RAN

ACVEVEIZ00

ALY

StRWCEDSDEi

RUNIAB

TIRAIKHAND;

RhSTHAN,

GUINTAANA

ATOHER'SRSK

tipnettisit

itilin

UGnslgiDRAIEAOrass

BANKACETA

OEIAKSHN

oOApatynolReparetorany

LeKateBraakage

BCtRanl

u
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GSTIN: 08CILPS3622P12

ssuedito::M/SS
AuthorizationNo:RECB11755

Date::15-June2023

Reférance:HTCESPM20231
MayGSTIN/AUIN:09AAACS2799F1222

DEALSIN: ALLTYPE OF.INDUSTRIALALTERNATE FUEL E

RogdAOMcopaNSA
alendrayhar-ANeaBicolóny:Machedalalpua(Roh020F

May

Receipt:& Processing Certificate

Paper MillspvtLTD

This.is:to certifythatwe have receivedthe followingQuantitles'sent by M/SSandeep Paper. MillsPutLTD:Situated A-20,Sector-6, Nolda-201301 Gaütam, Bydh Nagat UttarPradeshIndia) andsame Quantityhas been prossed. As per. norms ofstatepollution controlboard.

Hlarslhit Crading Company

EMönthAAype of Wäste Material.

PlasticWaste

VehicleWiseReceiptiDtäilsäre-asUnder

AUTHORIZED SIGN"

Total

SR DATE EBILL/CHALLAN NO.:BILL/,CHALLANNET WEIGHT::TRUCKNo.

23/05/2023S1027190

actodyKAAN

FOR-HARSHITTRADINGCOMPANY

WotkaVapeBEWaly

Qüantity. Received (MT)
25100

h

EWEIGHTAETERMoiSTURE

271903

25100
25100

RI52GAS786

CERTIEICATE EDR-NMAYMONTH

PLASTICWASTE(RECÝCABLE)

SI.
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ROL

1000Ra

Invoice No.
Dated
Place of Supply
ReverseCharge
GR/RR No.

Transport

Billed to :

ZIIN /UIN

: 510

:

Tax Rate

: 23-05-2023
Rajasthan (08)

HARSHIT TRADING COMPANY

N

SANDEEP PAPER MILLS (P LTD
A-20, SECTOR- VI, NOIDA, -201301,GAUTAM BUDH NAGAR(U.P.)

GSTIN : 09AAACS2799F122
Tel. :0120-2422757-758 Faxi 0120-4208804

emall: sandeeppapernolda@rediffmal.com

|VILLAGE BAWALIYA NEAR NUVOCO CEMENT

PLANT, CHITTORGARH,RAJESHTHAN -312001

Terms & Conditions
E.& 0.E.

980
: LAKSHAY ENTERPRISES

S.N, Description of Goods

Rupees Zero Only

:08CILPS3622P1ZI

Y2PUASHGWASTEROR DSPOSÄL(NOT FOR SALE

/23-05-2023

Taxable Amt. IGST Amt. Total Tax

IRN : a4f39ad95b4dca6db2265c809c78dde4da6480c4883b44093414c2ac17e7230c

1. Goods once sold will not be taken back.

s not made Immediately.

BILL OF SUPPLY

2. Interest @ 18% p.a. will be charged if the payment

Vehicle No.
Station

3. Subject to Utar Pradesh & Delhi Jurisdiction only.

E-Way Bill No.
Documents Throu

P.0. NO.

Shipped to :

GSTIN / UIN

CARGO POLICY N0: 34070021220200000017

Original Copy

HSN/SAC

Code

: RJ52GA8786

HARSHIT TRADING COMPANY

391590

Chittorgarh Rajeshthan

VILLAGE BAWALIYA NEAR NUVOCO CEMENT

PLANT, CHITTORGARH, RAJESHTHAN -312001

: 441339504823
LAKSHAY ENTERPRISES

Receiver's Signature

: 08CILPS3622P1ZI

Ack.No. : 142312791941590

Qty. Unit

27,190 KGS

Reel

Bank Details : KOTAK MAHINDRA BANK, MAYUR VIHAR DELHI, A/C NO.-9712385511, IFSC - KKBKO000203

Ack. Date

27,190|

Price Amount(Rs.)

0.00

: 23-05-2023

Grand Total

0.00

0.00

0,00

for Sandeep Paper Mills Pvt. Ltd.

Authogsed Signatory

S2.
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911221S725

ALL

slBJECITO

JARUR

URISICTION

ONHL

LAKSHAY

ENTERPRISES

8TINN0.

084CVPVG170D1žA.

PAN

ACViV6170D

DALY

SERVICEU.E,DELHIPUNJAB,

unRAKHAND,

RAJSTHAN,

GUJRA

HARYAA

Hoad

Oftica:

2,

1iridustan

THs

Attayurha

Phsse,

ie

Deis

1100

Btanch

0fica-SC19,3z

Sliopcny

Ccitte

Road

No
9

VKI

Aea,Jaiut

30213

Emali

lakertp2020@gna.corn

isNSURANSE

ATOWNWERS

RISK

iATION

Oatat

Ths

consigxirnanl

Copariy

PolicyNo.

9803/S

GSTIN

rasstA

Consighors

tyame&

TATEA

Consignee's

Nama,
&

Address:sK

GSTIN:

ActualChartedate

VWeight

Desaription

(Said
io

Contain

Reckagesi

SGSTE

CGST

GST-3i

Bank

NàITie

AU

SMALLFINANGEBANKI:Bapu

Nearlalpur,

4921220923120901ESCCode

AUBLO002209

BANKDETAH

N

ForsAKSHAYENTRRRRIIA

Noe

SNTPayetie

by

jeSGEE

OSoR

TRASPORTER

Responsiile

(ptanyLaakage,

Breakage

&

Acitent:

66


